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which they react as soon as anything
is mentioned about foreign experts.
Whenever foreign experts are men-
tioned, there is great impatience on
their part. So far as we are concern-
ed, wherever our schemes require
foreign experts, we have taken them.
There is no gainsaying it. I do not
know of any other country which has
shown any impatience about foreign
experts.

Surr S. N. MAZUMDAR: What was
objected to was the way foreign experts
are thrust, if the DPress report is
correct, by the Deputy Labour
Minister in Geneva.

Surt D. P. KARMARKAR: Many a
time we find that the Press reports
are not correct. We cannot proceed
on Press reports. I was on the point
that, whereas it might be found that
every foreign expert that we have
employed is not as competent as we
thought him to be—as a matter of fact
every employee that we employ may
not be found to be as competent as
we thought him to be--by and large
I can say that the foreign experts
whom we have invited have done
justice to their jobs. We have gained
a lot from them. 'This is not a ques-
tion of foreign exploitation of our
economic resources and the like. We
do believe in inviting experts from
wherever they are available, and I
am quite sure that my hon. friend who
suggested this is not for any deteriora-
tion of the economic interests of this
country. If our country’s economic
development requires foreign experts,
I can only hope that he will not
oppose the introduction of foreign ex-
perts. I think that by and large the
foreign experts that we have invited
to help us have rendered us very good
service, and in the future also we pro-
pose to invite foreign experts when-
ever it is considered necessary. Not
that we are enamoured of them.
“Enamoured” is rather an enamouring
word, and so I do not propose to dwell
further on this point. We do invite
foreign experts wherever we think it
necessary, in the best interests of the
country.
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Surt S. N. MAZUMDAR: But do
not neglect Indian experts.

Sur1 D. P. KARMARKAR: There is
no gquestion about that. If my hon.
friend thinks that we are neglecting
Indians as Indians, there is no hope for
us or for this country.

Surr P. SUNDARAYYA: You are
neglecting.

Mr. CHAIRMAN: The question is:
“That the Bill be passed.”

The motion was adopted.

THE INDIAN RAILWAYS AMEND-
MENT BILL, 1953

Mgr. CHAIRMAN: We now pass on
to the next item. Mr. Lal Bahadur
to move that the Bill further to
amend the Indian Railways Act, 1890,
be taken into consideration.

Surt B. RATH (Orissa): May 1
submit to you, Sir, that the notice
about the consideration of this Bill
today was given to us day before
yesterday night at about 11 p.M.

Surt H. N. KUNZRU
Pradesh): This is true.

(Uttar

Sur1 B. RATH: As such, there has
been very little time for us to give
any consideration to this Bill and to
see what are the pros and cons of the
various clauses that are there. It
may be a small Bill but since it is
affecting the Railway service and the
persons who are serving on the rail-
ways, I would request you to postpone
the consideration of this Bill to a later
stage and take up the second item
first.

Mr. CHAIRMAN: I do not know.
(Addressing Mr. Lal Bahadur) I think
you will explain the provisions of the
Bill carefully,

Sarr B. RATH: It is not a question
of merely explaining the provisions,
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It is a question of studying the con-
tents of this Bill in the context of the
contents of the Act itself. Yesterday
also there was business in the House
and, as such, there has not been suffi-
cient time to study this Bill.

Tur MINISTER ror RAILWAYS aAND
TRANSPORT (SuHrr LAL BAHADUR):
This is not borne out by the number
of amendments received. There have
been 26 amendments, and most of
them are from Mr. Sundarayya and
members of his Party. It seems that
they have fully considered the Bill.

Mgr. CHAIRMAN: What he says is
that the members belonging to your
Party have had time to study the Bill
and propose very satisfactory amend-
ments.

Surt P. SUNDARAYYA (Madras):
I would like to say in this connection
that because we have given notice of
26 amendments, it does not mean that
we have had time to study the Bill
fully and put our points of view con-
vincingly before the hon. Minister.

MR. CHAIRMAN: I do not wish to
offend your intelligence by saying that
you cannot put these things properly.

SHRT S. N. MAZUMDAR (West Ben-
gal): Because we are acquainted with
railway labour problems, it has been
possible for us to give notice of
amendments within a short time. Ac-
tually the Members of this House
have not had sufficient time to study
the Bill. It is not a matter of prin-
ciple but the application in a concrete
form of the adjudicator’s award,
which is not a simple matter.

Suri LAL BAHADUR: I may make
it quite clear that there is no possi-
bility of my accepting any of the
amendments, because this is merely a
question of the implementation of an
award. So Members need not take
the trouble of moving......

Surr B. C. GHOSE (West Bengal);
That is not fair.
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Surr H. P. SAKSENA (Uttar Pra-
desh): The provisions of the Bill have
been in operation for a number of
years. It is only to legalise them
that this Bill has been brought for-
ward. -

Surt B. C. GHOSE: I do not op-
ject to this Bill being taken up to-
day. But I want to say on the gene-
ral proposition......

Mr. CHAIRMAN: The general pro-
position, but not with regard to this
particular Bill. The general proposi-
tion is that sufficient time must be
given to the Members of the House
for them to go through the Bills care-
fully and then come forward with
suitable amendments. I agree.

Sur1 B. RATH: Please apply it in
this case.

Mgr. CHAIRMAN: Not in this case.
For one thing, to take up the discus-
sion on the other Bill, the lady Mem-
bers are not here.

10 a.m.

Surr LAL, BAHADUR.: Sir, I beg to
move:

“That the Bill further to amend
the Indian Railways Act, 1890, be
taken into consideration.”

(MRr. DepuTy CHAIRMAN in the Chair.)

As I said just now, the Bill which
is before the House for consideration
is a non-controversial measure, I
would not like to take up the time
of the House in going into the history
of the development of the Trade
Union Movement. The pattern of
the workers’ organisation which took
shape in Britain and other Western
eountries was bound to influence us
also, In fact the cause of the work-
er is now being taken up on an inter-
national level and the International

Labour Organisation has become
their mouth-piece. Questions relat-
ing to hours of work, rest, leave,

overtime, ete. are subjects of common
interest for all countries and India
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does not and would not like to lag
behind in essential matiers where
the workers’ mnterests are vitally con-
cerned, The two Conventions of
Washmgton and Geneva regarding
hours of work and rest were very im-
portant and after prolonged consi-
derations during the British regime 1t
was decided to implement them A
Bill amending the Indian Railways
Act was passed in 1930 But the
position simce then has changed con-
siderably There was greater awaken-
ing among the woirkers and a greater
realisation of their rights For some
time past, since 1940, the workers
have put forward demands for fur-
ther reduction 1n hours of work, more
rest, etc There was some difference
of opmion between the Raillways and
the representatives of the workers It
was finally decided to refer the ques-
tions which were 1n 1ssue to adjudi-
cation 1n 1946 The adjudicator gave
his award in 1947. By that time the
national Government had come 1nto
power and they accepted the recom-
mendations of the award and publish-
ed n 1948 those recommendation<
that were acceptable to the Govern-
ment. The recommendations were
implemented by altering the hours of
employment regulations, and these re-
commendations were thus implement-
ed throughout the Railways But it
was felt later that it would be more
proper to provide for those alterations
in the Act itself Hence we have de-
cided to place this Bill before the
House.

I shall now refer in brief to the im-
portant provisions incorporated in the
Bill In wview of the continuous na-
ture of the work on the Railwavs it
was found necessary to divide the staff
Into three categories w1z, continuous,
essentially intermittent and the third
is those who were excluded from the
two which I have just now named
The first important change which the
adjudicator’'s award made was in
respect of classification of the staff
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The adjudicator ntroduced a new
classification called ‘mtensive’ which
was mntended to cover staff whose
work was of a strenuous nature in-
volving continuous concentration or
nard manual labour with little or no
period of relaxation. The next change
that the adjudicator’s award made
was to the defimtion of ‘essentially
intermittent’ According to the award
the staff can be classified as “essen-
tially intermuttent” only 1f during
therr dally duty hours there are pe-
riods of inaction aggregating 6 hours
or more (including at least one such
period of not less than one hour or
two such periods of not less than half
an hour each). The third change was
the inclusion within the scope of the
award the restriction of hours of the
running staff and lastly the Adjudica-
tor’'s Award defined specifically the
class of staff who should be excluded
from the operation of these regula-
tions. After classifymg the staff the
award proceeds to determine the
maximum hours of work on which
each class of staff may be employed
in respect of intensive workers, the
award lays down that they shall not
be employed for more than 45 hours
a week on the average in a month In
respect of continuous workers, the
Iimit has now been fixed at 54 m-
stead of 60 as 1t used to be previously
In respect of essentially intermittent,
the llmit has now been fixed at 75
hours as against 84 previously Sec-
tion 71 (c) proposed in the Bill seeks
tc implement in full this award of the
adjudicator The award also pro-
vides that where for any reason the
staff are employed for hours in ex-
cess of those prescribed, overtime pav
shall be paid at the rate of 1} times
the remuneration for excess hours as
against 1} times now provided under
the Act The proviso in clause 71(c) 1s
i conformity with this portion of the
award
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The adjudicator’s award provides
for periodical rests as follows* For in-
tensive and continuous workers at
least 30 consecutive hours in a week;
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for essentially intermittent workers
at least 24 consecutive hours in &
week, including one night; and for
excluded inferior staff, at least one
period of 48 consecutive hours in a
month or one period of 24 consecutive
hours in each fortnight. In the case
of running staff the periodical rest
may be four periods of not less than
30 consecutive hours each or five
periods of not less than 22 consecutive
hours each in a month. It should al ¢
include one full night. These provi-
sions have been included in clause
71D of the Bill. Clause 71C(4) and
clause 71D(4) provide for temporary
exemption from the restrictions of the
hours of work and grant of periodi-
cal rest in cases of emergencies like
accidents ete. It is necessary for the
Administration to have these powers
in order to ensure that the continuous
work of the Railways is not inferrupt-
ed. Safeguards for the payment of
adequate overtime or the grant of
compensatory rest have also been in-
cluded in the Bill. Clause 71E con-
fers on the Government powers {10
make rules on specific matters. Pro-
vision has also been made in clause
71G for the promulgation of rules re-
garding the inspection of Railways in
respect of the way in which they have
implemented the provisions of this
Act. It is proposed that the inspect-
ing machinery under the Labour Min-
istry shall be entrusted with this work
and that that Ministry shall also ulti-
mately be the appellate authority for
the determination of the classificalion
nf railway services. The rules made
in this regard will make the position
clear. As I told the House before,
these recommendations are being im-
vlemented and they are now only be-
ing placed on the Statute Book. I do
not think the House would have any
difficulty in disposing of this Bill
quickly,

The provisions contained in this
Bill, I hope, will lead to more work
being done and greater efficiency

achieved. I do not mean to say that
all that is needed has been done: but in
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the abnormal circumstances in which
we are placed today, railway em-
ployees will have to work hard and
even at some inconvenience, The
face of the country has to be changed
within a specified period and the Rail-
ways have to play a very important
role in that task. Sometimes doubts
are expressed regarding the capacit>
of the Railways to cope with new dc-
velopment requirements. Realising,
therefore their heavy responsibility, I
am sure the workers and others con-
cerned will come forward to contri-
bute their mite to make the Railways’
work a great success. Whatever may
be the demands or the delay in their
fulfilment as patriotic men and wo-
men we can carry on the burden of
the work cheerfully. Work and pri-
vilege, if I may say so. are interde-
pendent. Hence I appeal to the work-
ers and the officers of the Railways.
Let us not falter in our work. T am
sure Government will have to accede
to all reasonable wishes of the work-
ers. Sir, I commend the Bill ta the
House.

Mgr. DEPUTY CHAIRMAN: Motion
moved:

“That the Bill further to amend
the Indian Railways Act, 1890. b¢
taken into consideration.”

There is an amendment by Mr. Rat}
to this motion. that the Bill be refer-
red to a Select Committee. Of course.
normally 24 hours’ notice has to he
given: but since he complains that he
has not had sufficient time. I am al
lowing this amendment as a specia.
case; but it will not form a precedent.
Mr. Rath may move his amendment.

Surr B. RATH (Orissa): Sir, I beg
‘0 move:

“That the Indian Railways
{(Amendment) Bill, 1953, be refer-
red to a Select Committee consisting
of:

1. Shri Lal Bahadur
2. Shri Govinda Reddy,



469 Indian Railways

[shri B. Rath.]

. Shri B. XK. Mukerjee,

. Shri S. Guruswami,

. Shri K. L. Narasimham

Shri B. C. Ghose.

. Shrimati Violet Alva,

. Shri J. R. Kapoor,

. Shri Rama Rao.”

»s. DEPUTY CHAIRMAN: You

don’t want to be there on this Select
Committee?

SR B. C. GHOSE (West Bengal):
The mover has to be there.

Mgr. DEPUTY CHAIRMAN: Have
you obtained the consent of these
Members to serve on this committee?

© o DD bW

SHRI B. RATH: I have received the
consent of some of the Members of
this House, not of all the Memebrs of
the House. Since there was very lit-
tle time it was not possible for me to
obtain the consent of others. I would
have done it if we had had sufficient
time. So, in view of the fact that
this amendment has been taken as an
exception to the general rule that pro-
per notice should be given, IThave put
down the names and I hope the propo-
sal will be accepted by the hon. Mem-
bers whose names I have proposed. 1
think there will be no objection.

Mr. DEPUTY CHAIRMAN: Amend-
ment moved:

“That the Indian Railways
(Amendment) Bill, 1953, be refer-
red to a Select Committee consist-
ing of:

. Shri Lal Bahadur.

Shri Govinda Reddy.
Shri B. K. Mukerjee,
Shri S. Guruswami,
Shri K. L. Narasimham,
. Shri B. C. Ghose,

. Shrimati Violet Alva,

. Shri J. R. Kapoor,

Shri Rama Rao.”

N O W

© ™
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Both the original motion and the
amendment are before the House.

SHRI H. N. KUNZRU: And the mov-
er?

Mgr. DEPUTY CHAIRMAN: He
does not want to be there. He is not
anxious to be there. You don’t want
to be on this Committee, Mr. Rath?

Surt B. RATH: Yes, I may be there;
but I was not anxious.

Mgr. DEPUTY CHAIRMAN: You
want 1o be on the Committee, then.
Has he the permission of the House
to amend his amendment?

Suri K. S. HEGDE (Madras): Yes,
but that does not mean that the House’
consents to the amendment.

Mr. DEPUTY CHAIRMAN: No, it
does not. So we add “and the mov-
er” to the list of members for the pro-
posed Select Committee.

SHr1 B. RATH: Sir, though this Bill
seems such a simple and small one, it
is one which has to be very carefully
considered.

Surt H, P. SAKSENA: On a point
of order, Sir. This amendment is con-
stitutionally wrong. The mover of the
Resolution—I mean the Mimgster who
moved the Indian Railways (Amend-
ment) Bill, Shri Lal Bahad.n—cannot
be on this Committee which is propos-
ed in the amendment, because he him-
self has proposed the Bill. So he can-
not be there on the Committee.

SpvERAL Hon. MEMBERS: No, no.

Mr. DEPUTY CHAIRMAN: There
is no point of order. If he accepts the
amendment he can be on the Com-
‘nittee, and if he does not accept it, he
need not be there,

SHrRI B. RATH: Sir, I must at the
very beginning confess that it has not
been possible for me to go {hrough all
the various clauses of this Bill. But
concidering the condition of the rail-
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way workers in India, I feel it is time
thal we consider what should be the
working hours for them. G)vernment
ag ihe ideal employer should give the
correct hours of work to those employ-
ad uwnder them. The Bill civs that
though it is brought forward in 1953,
because certain hours were given in
1947, therefore, after six long years,
we should see that these hours are now
enforced. We know that in the Rail-
ways, after the National Guivernment
came into power, instead of improving
the conditions of the workess, it has
mcreased the work-load on the work-
ers. For example, after the Central
Pay Commission’s Report, tre work-
load on the gangmen has ircreased.

Because of the increase in traffic, the
work-load on the station staff—the
running staff—has increased. Because
of fhe intensity of the traffic, the work
of 1he vigilance staff has also increas-
ed rnd, under such conditions, to say
that we are implementing wday the
award that was given in 1947 is some-
thing wnich I cannot understand. Sir.
1 submit that whatever may bave been
the 1947 award, it must be 1econsider-
ed agair and, in view of the fact that
theie is discontent among the railway
workers with regard to hours of work,
with regard to the benefit that they get
from the railways which are being
limited, it is but natural for me to say
that tne hours of work must be reduc-
ed and the hours of rest increased. You
will have to create condition for the
worker to work more. It is but neces-
sary that the old law shou'd be modi-
fied and there I agree with Shri Lal
Bahadur, but I cannot agree with him
in rcgard to the hours that he is pro-
posing in this Bill. That is why I sug-
gest that these matters should be ex-
amined in a Select Committee and,
{aking into consideration the year
1953, suitable modification should be
made s. that the railway workers may
be benefited.

Sir, further I would suimit that
there are certain clauses ‘n the Bill
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which give the Government rule-mak- °
ing power. There should be fome pro-
vision for consulting represeatatives of
the organised labour. In this connec-
tion 1 would draw attention to new
seciion 71E (1) clauses (b) anc (c) and
others, 1 feel that if the 1epresenta-
tives of organised labour are taken in-
to confidence and they are consulted
before classifyving the workers as in-
termittent, continuous etc.,, much of
the discontentment will varish. For
this purpose, Sir, I feel that this Bill
should be referred to a Select Com-
mittee,

Surt P. SUNDARAYYA: Sir, we
want {0 know whether the discussion
will be general on the Bill or only on
the motion for reference to Select
Committee?

MR. DEPUTY CHAIRMAN: On both.

Surr &. GURUSWAMI (Madras):
Sir, I rave studied this Bill and I con-
sider it with mixed feelings in regard
to the manner in which it has been in-
trodaced In the first place, thece are
two good aspects in it. I am grateful
to the Minister for the cumpliment
that he has paid to the House by ini-
tiating this Bill in this House and I
hope there will be more such occasions
nereaiter. There is another good as-
pect of the Bill which I welcome. In
the vrevious legislation completest dis-
cretion was vested in the Government
as to the manner in which and the
versons to whom the legislation would
be made applicable, with the result
that in 1934 organised labour had to
bring a complaint before th: Interna-
tional Iabour Office that what was in
force was only the title and the pre-
amble ¢f the Bill which was passed in
the previous Legislature and not the
other provisions of the Bill. Now. this
Bill proposes to incorporate the chang-
es in the Railway Act simultaneously.
My reading of the Bill is that it is ap-
plicable to all the railways which
come under the Indian Railways Act.
If that is so, the legislation will be
applicable not only to the Government-
owned railways but also to the othe:
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railways like the Light Reilways.
do nit know whether that was the in-
tention of the Government or not
but, if the Bill is passed as introduced,
1 consider it would be made equally
applicabie to the other railways which
are not Government. That satisfies
one of the demands of organised lab-
our and, from that point of view, I
welcome this Bill,

There are other aspects of the Bill
which cannot be allowed 1o pass with-
out criticism. 8Sir, there is no hurry
about this legislation. The recom-
mendations of the adjudicator’s
award were made before India attain-
ed independence, to a Government
which was not free; conditions have
changed from that time, which may
require reconsideration of the award.
From that point of view, this is a halt-
ing measure; its provisions are inade-
quate ond unsatisfactory. Even from
the point of view of whether it {fully
implements the recormmendations of
the adjudicator’s award, I submit that
it dees not. I shall quote certain re-
commendations of the award which
are not implemented in the legislation
that is trought before the Heouse. For
example, take the question of the Su-
pervisory Staff. The adjudicator
gave a definition of the Supervisory
Staff specifically and that is not in-
cluded in the list of the definitions.
Not that I welcome the definition of
+he adjudicator, but this is not real
ana full implementation of the adjudi-
cators award in so far as regulation
of working hours and rest periods of
railway men are concerned.

The second important omission is
that it was urged on behalf of organ-
ised labour that there should be pro-
hibition of employment of women in
the railways during nights, between
the hours of 10 p.m. and 6 Am. This
demand of the workers was accepted
by the adjudicator, but that does not
find any place in the legislation. An-
other important demand of railway
labour was that continual night duty
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should r.ot be imposed on rue railway
workers. In fact, there &1e many
1ailwaymen who do not see their chil-
dren in the night or in ihe day, or
whose children have not seen their
fathers in any of the periods. When
we brought this to the notice of the
adjudicator appointed in 1946, he con-
sidered the demand of organised lab-
our a bona fide and reasonable demand
and he recommended that continual
night duty should be abolished. But
that also has not found any place in
the piece of legislation now under our
consideration.

Then, there is another question. We
had urged, and it is a characteristic
feature of any internatiomal labour
measure, that existing rights should not
be adversely affected and the new
.egislation should not interfere with
any cemands for improvement which
orgaimsed labour may make upon the
employer. Sir, the adjudicator felt
that this position should be clarified,
and he snecifically made a recommend-
ation that where the railwaymen en-
joyed better conditions of work than
those contemplated in his recommend-
ations, they should be protecied. There
is no legislative implementation of
that recommendation.

I do not want to labour further on
this point except to say that while im-
plementing the adjudicator’s award
five vears after its publication, seven
vears afler the appointment <t the Ad-
indicator and 23 years after the pass-
irg of the Airst legislative measure on
this subiect, the provisions contajined
in this Bill are unsatisfacto-y and in-
adequate. If we enter into iLe history
of the whole legislation, it was in 1919
in the first International Labour Con-
ference held in Washington that a con-
vention was passed. It recommended
the limitation of working hours to 60
in India and the position an the rail-
ways even then was that there wer~
certain branches of railway work
wher= there was the recognition of 4
hours work. In fact in one of our
workshops the working week is 42
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hours aud it is in Liliooah. The same
Internaticnal Labour Conference madc
a specilc recommendation that exist-
mng conditions of service which are
superior to those contempla.vd 1n the
Interrational Labour Convention
should be protected. Well, we see no
legislative action to give effect to that
resolution Apart from that the stan-
dards of labour mn regard to himitation
of warki:g hours and the peiiodic rest
i so far as continuous workers arc
concerned have not made inaterial 1m-
provemea in the last 33 years. That
1s a submission which I make with the
fullest sense of responsihilily. There
1s no improvement in the position of
the shift duty staff even after the
Washington rest convention was rati-
fied. It is the so called ‘essentially in-
termittent’ workers whose conditions
have been progressively improved but
not to the extent desired in regard to
‘continuous’ workers. The working
hours that prevailed in 1919 in so far
as daily limitation 1 the working
hours were concerned have not mate-
rially changed. I submit, Sir, at that
time the hours of work in the factories
were 60 per week. It was considered
a very unreasonable thing to continue
to have a 60-hour week in an advanc
ed country hike India. India got a
seat in the governing body of the In-
ternational L.abour Office hy virtue of
the fact that 1t was one of the seven
industrially advanced countries but in
regard to working hours India was the
most backward among the industrially
advanced countries and also after com-
paring the so-called industrially back-
ward countries of Europe and other
continents Subsequently in 1930 the
Whitley Commission on Labour in
India recommended a reduction of
working hours in the factories at least
to 54. It was then that the rulers like
Rip Van Winkle, woke up and enacted
legislation for a 54-hour week. Subse-
quently the working week in the facto-
ries where nearly 2 million workers
are employed in this country has been
progressively reduced from 60 to 54
and then from 54 to 48, whereas the
position of the railway workers who
are ‘continuous’ workers has not mate-
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rially improved. Out of nearly 70 per
cent of the workers whno are treated as
continuous there are nearly 13 lakhs
of workers who are governed by the
provisions oi the Factories Act bar-
ring another 100,000 men who have
veen excludeda from the Factories Act
py a snap legisiation that was enacted
in 1948. Be that as 11 may, the posi~
tion atter independence 1s that the
Government has been approving the
idea of celebrating ‘May Day’, and the
workers have been granted paid hol-
days. What 1s ‘May Day’ 1f 1t 1s not
a demand for an 8-hour day and the
Government which claims to encour-
age the celebration of ‘May Days’, if it
enacts legislation for a 54-hour week
33 years after the passing of the Wash-
ington Hours Convention, 1s not going
to be considered the Government of an
advanced country. T therefore submit
that, while technically 1t may be true
that many of the provisions of this
measure are a reproduction of the ad-
judicator’s award, they are behind the
times and no award can be a perpe-
tual award in any industry and this is
an award which is more than six years
old. Sir, in regard to the implemen-
tation of even the adjudicator’s award,
they have gone far beyond the recom-
mendations of the adjudicator in mak-
ing provisions for the excluded staff.
In 1946 the Railway Board had de-
partmentally enjoined on the railway
administrations to see that the number
of excluded staff did not exceed 1 per
cent. That was what the Railway
Ministry did in 1946. Now we have
no guarantee as to what would be the
percentage of the excluded staff and
there is a wholesale provision for ex-
clusion of the staff employed in the
railway schools or those employed in
the watch and ward department and
anvy staff who are classified as class IV
who number nearly 653,000 from the
vrovisions of this Act I strongly pro-
test against this proposal in this legis-
lation.

Again, Sir, we want the Government
carefully to peruse the recommenda-
tions of the Bhore Committee of 19486.
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They said, considering the_climatic ang
aother conditions in this country it was
high time to reduce the 48-hour week
to 45-hour week with 8 hours per day
for five days and 5 hours work for Satur-
days. That has not been accepted by
the Government, I submit that there
should be a provision for progressive
improvement in the conditions of ser-
vice of the railwaymen in so far as
limitation of hours of work and week-
ly rest periods are concerned.

There is another feature about the
excluded staff in the Bill which is very
reprehensible. They say that some
categories of the health and medical
department as may be specified by the
Central Government by rules made
under section 71E may be excluded
from the provisions of this Act. What
is the control that can be exercised on
the discretion of the Central Govern-
ment which has unlimited powers of
rule making in this behalf? I say it
is against the spirit and letter of the
Adjudicator’s Award to make such
wholesale exceptions as is proposed in
the present legislation in regard to the
excluded staff.

Again there has been a deterioration
of the conditions of service of certain
men who enjoy better privileges, espe-
cially those who are classified as ‘run-
ning staff’. Under the ferm ‘running
staff’ not only those who work on the
footplate or brake van are included
but also those who are called as ftra-
velling ticket examiners or travelling
hamals or store-keepers. These peo-
ple should not have been adversely
affected by the introduction of the ad-
udicator’s award. Where is the pro-
vision in this Bill to protect the run-
ning staff against the diminution of
their earnings because of the applica-
tion of the two conventions, namely,
the Washington Hours Convention and
the Geneva Weekly Rest Convention?
T therefore submit that while this is a
decorative measure, a measure which
is not necessary for implementation of
the adjudicator’s award, it is not an
adequate measure.

[ COUNCIL 1}
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tute even a decoration as from the In
ternational Labour standards they wil
consider India as behind the times in
enacting a measure for a 54-hour week
whereas even a 48-hour week has be-
come out of date and if we have to
compare ourselves with advanced
countries which have advanced indus-~
trially and socially we must not keep
such a measure on the Statute Book.
Hence it is that we have proposed cer-
tain amendments, although it is too
much to expect this Government to ac-
cept the amendments. The Railway
Minister made it clear that he was not
going to accept any amendments, and
I know the fate of the amendments
that are going to be moved. With the
full knowledge of the fate of those
amendments I want to make it clear
that organized labour is not satisfied
with the Adjudicator's Award which
has been belatedly implemented and
even violated. This Bill does mnot
satisfy the aspirations of the workers
in accordance with the spirit of the
times. It will not properly benefit the
railwaymen who are the true bublic
servants. They cannot be ignored
from an international point of view.
If the prestige of this country is to be
maintained high, it is high time we do
not fall below the standards prescrit-
ed in May Day resolutions, resolutions
passed on a day which is officially re-
cogrised as a holiday by the Govern-
ment of India. With these suggestions
I would appeal to the Railway Minis-
ter that whatever he might do with
hig majority to introduce this Bill on
the floor of this House, at least in his
negotiations with organised labour he
sheuld provide for liberalisation of the
existing conditions.

Surt RAMA RAO (Madras): In ac-
cording my generit support to this
Bill I must offer the preliminary re-
r:ark that I have changed my mind
here and there after hearing the
speech of my friend Shri Guruswami,
apart from whom there is not perhaps
a more strenuous worker, a more sten-
torian voice, on behalf of the railway
working classes of this country. I
trust he will continue to be in Parlia-
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ment long, so that the workers’ rights
may be safeguardzd. In according
support to this Bill, I am also in a
measure lending support to the class
to which I belong If the railway
workers make an advance on the gene-
ral front, so do we—those who are
slowly creeping from behind the lines.
As I was reading with particular inter
est some of the provisions of this Bill,
I was saying to myself how good it
would he if even these provisions, in-
adequate as they are considered to be
by my friends over there, were made
applicable to the newspaper profes-
sion, I should indeed be very happy if
it were done so. I was saying to my-
self: Better to be & railway servant
than a journalist; betler to be a porter
than a proof-reader’ Letter to be a rail~
way guard than au editor. I am :ot
praising the merits of this Bill, nor am
I preparing to go irto the details. T
am only saying to my friends that 1
wish you the best of luck. If my
friends advance so do I

Sir, I must pause to pay a tribute to
the Railway Adminp,stration less from
the working class n.int of view than
from the national. I have not the
slightest doubt that if lustre, bright-
ness and glory have teen added to the
achievements ot the Indian National
Congress in the freedom era, some of
it is due to the manﬁe}:-:l in which our
Railway Administration has recovered
from the debacle and the disaster of
the last days of the British Empire in
India. We used to hear at the end
of the war: “How can this British
Government continue to rule this coun-
try when it cannot manage even the
Railways? How can it rule over a re-
bellious people?” The railways then
did not do their work properly Wa-
gons were not available. Railway
labour was in a revolting mood. The
public were thoroughly disgruntled by
the overcrowding. Imagine those
days. And now, look at the enormous
improvements that have been made, I
pay at once my tribute to railway lab-
our for this achievement. It has done
more than anybody else to establish
the claims of Indian labour for bet-
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ter treatment, for better rights and
for better privileges. I must also pay
a tribute to the Railway Administra-
tion. I remember it was once stated
in the old Central Legislative Assem-
bly that there was not one Indian good
enough to be on the Railway Board.
That impertinent remark was made by
the British Administrators—probably
by some Executive Councillor in those
days. The Railway Administration is
entirely in our hands now and I think
we are doing much better than Eng-
lishmen ever did.

Sir, there are big tasks before the
Railway Administration. Transport of
this country has got to be vastly de-
veloped, I refer, in particular, to
Visala Andhra, which is coming. The
hinterlands of the Godavari and the
Kistna, especially in the Hyderabad
region, have got to be vastly develop-
ed, and unless you have got contented
railway labour, you will not be able
to carry on that work. I would there-
fore support any legitimate and valid
claims of the railway workers.

Sir, Mr. Lal Bahadur Shastri in the
course of his speech said something
about the almost essential conflict be-
tween work and privilege. Rather, I
would say he stated. from the Admin-
istration’s point of view that if more
rights were demanded, the labourers
should do better work. I entirely
agree, but may I point out that the
cardinal misfortune of this country is
that the workers are given too little
and the Administration asks for too
much. It is not only with regard to
Government labour; it is so with re-
gard to every kind of labour in this
country. The exploited classes are
however no longer in a mood to ac-
cept those conditions. To that extent
therefore any measure that advances
the cause of labour is near and dear
to us of the intellectual classes who
are supposed to be indifferent to the
lot of the working classes and would
continue with their own caste system.

Mr. Guruswami complained that the
Adjudicator’s Award was late by six
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years and any legislation based on it
today ought to be considered more or
less invalid. As I said, I know very
littie about the adjudicator’s award
and I am, therefore, not in a position
to make a comparative study of the
Award and the present Bill. But one
warning he has given and that is that
it is wrong to appoint an adjudicator,
to get his report, to study his recom-
mendations and then take a lot of
time to put it through in the form of a
legislative measure. I am concerned
at this delay for more reasons than
one. We are having commissions and
committees of enquiry and surely
many momentous reports will come
out. The public will read them, will
take interest in them and will demand
that as soon as possible the good re-
commendations that are made should
be put into operation. Delay is dan-
gerous and in this particular event a
good measure has subjected itself to
much hostile attack.

I particularly welcome, Sir, the at-
tempt to pass this legislation and not
merely to amend the rules to gain the
objects in view. There is always
something fatal with regard to rules
and rule-making. It was a very com-
mon trick of the British Administra-
tion to pass a law formally and to
take powers for the Executive to make
rules under it that killed the law. You
will remember that the Morley-Minto
Reforms pretended to concede a good
deal, but all that was whitlled down
under the rule-making powers of the
Executive. It was a classic example.
Today the Railway Minister has
chosen an entirely new path, a very
sympathetic path and, I must say, a
generous path. We do not want that
anything should be left to the rule-
making powers of anybody, if possible.
We want, as far as possible, all that
is conceded to the labour class to be
incorporated into legislation so that it
may be possible for Parliament to con-
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This refers in particular to those as-
pects of industry and profession where
there is conflict. Take the case of
journalism. It is an industry or is it
a profession? It is good to have a
special code for every profession or
industry, so long as there is no possi-
bility of a general code being made
applicable to all of them. For this
reason the measure before the House
proceeds on correct lines. It is an en-
largement of the Railway Act and
therefore railway labour comes direct-
ly under the protection of Parliament.

Sir, the Statement of Objects and
Reasons says that in respect of thi
Bill we are falling in line with inter-
national practice. We are happy
about it. I remember years ago a dis-
tinguished editor of mine telling me
that India should not accept the In-
ternational Labour Office Code. Why?
We are a poor country, we are Indus-
trially not advanced. If we accept the
conventions and the rules and regula-
tions governing labour practices of the
Western countries, what will happen
is that our cost of production will go
up and we will not be able to compete
with foreigners. Well, it was 30 years
ago, and probably the fear was justi-
fied then. But today the position is
different. India has become a great
and powerful international power
thanks to the excellent foreign policy
of the Prime Minister and therefore
in every department of life we have
got to live up to the high expectations
of the world for India. In the world
of labour in particular we have not
merely to accept what international
conventions lay down, but we have
also to give a lead to the other coun-
tries wherever possible, this Parlia-
ment must insist that the Government
should go ahead and not lag behind.

Sir, it has been said that the 1914-18
war did two great things. It created
Soviet Russia; it created the Interna-
tional Labour Organisation; and both
of them were welcome. The 1939-45
war created Communist China and
also created by the side the UN.O,
the U.N.E.S.C.O. and the W.H.O. The
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League of Nations is dead but the
IL.O. lives. The United Nations Or-
ganisation is going to die in spite of
the best prayers of Pandit Jawaharlal
Nehru, but the UN.ES.C.O. will re-
main and so will the W.H.O. We are
proud that this legislation puts us right
in the picture of international labour
and life on its highest level.

Mr. Deputy Chairman, as I have
said, I am not prepared to concede that
this Bill is a sort of workers’ charter,
which I thought it to be before hear-
ing Mr. Guruswami’'s speech. But I
am prepared to say that the classifi-
cation of labour proposed in it is, in
my opinion, generous as compared to
the conditions of journalism, where
often I had to work 16 hours at a
stretch without getting a single extra
pie. Railway labour is more fortu-
ate. By all means let it fight for its
rights ‘and here is my distinguished
friend Mr. Shastri to give you more
and more for the mere asking.

SHrr K. L. NARASIMHAM (Mad-
ras): Mr. Deputy Chairman, this Bill
dealing with hours of work and pec-
riods of rest for the Railway em-
ployees is really an important one. ®#It

needs very careful consideration. The
provisions of the Bill are such that
need special scrutiny. For that rea-

son, the hon. Shri Rath has suggested
that this should be referred to a Select
Committee. When this Railwavy Act
was amended in 1930, it was referred
to a Select Committee. In that Select
Committee. certain Members of the
then Legislative Assembly had wmade
certain specific recommendations and
there was a minute of dissent. I do
not want to go into the history of that.
I only mention it here to show that
that was referred to the Sele't Com-
mittee. Coming to the Bill proper, I
think it is very essential that 1ihis
should be referred to a Select Com-
mittee where we can scrutinise all the
provisions carefully. This Bill. as was
recommended by Shri Lal Bahadur
Shastri, is implementing the adjudica-
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tor’s award by a statutory provision.
What I want to stress is that this Bill
is coming seven years after the adju-
dicator’s award, and that too, with
provisions to take away the conces-
sions that were gained by the Railway
employees through the struggle of their
Trade Unions. The Washin¥ton Con-
vention has been quoted anc¢ it has
been stated that this Bill 1s in conso-
nance with that Convention. Sir, arti-
cle 2 of the Washington Conventior
deals with the hours of work, and it is
stated therein that the industrial un
dertakings shall, with a few excep-
tions, be limited to eight hours in a
day and forty-eight hours in a week.
But British India was exciuded. It
was stated that British "ndia must
have 60 hours in a week. The British
Government which was managmng the
Indian railways, which was_,.using the
railways to wipe off the pe(ﬁe’s strug-
gle for freedom, fixed 60 hors of work
a week. So, that was an exception
made in the case of Britisti Indha anAd
Shri Lal Bahadur Shastri still conti-
nues to make an exception in the case
of India. I should like {2 say, Sir, that
that exception was made duricg those
days of British imperialism. They
wanted to manage the railways for
their own profits and thus fixed 60
hours a week and so on If you want
to be in consonance with that Wash-
ington Convention, you must cume for-
ward with a measure fixing 8 hours a
day and 48 hours a week. Secondly
Sir, when this Bill was considered ir
the Central Legislative Assenblv in
the year 1930, it was the Congress
which demanded 8 hours a day; Diwan
Chaman Lall was for 8 hours a day.
If you go through the minute of dis-
sent, you will find that they have de-
manded 8 hours a day and 48 hours a
week. Today, we forget the state-
ments made in the Central Assembly;
we forget the ideals for whnicth we
fought; we forget the principies for
which we stood—the naivonal move-
ment—and we come forward here and
say that we are acting in conwonar ~e
with the Tnternational Lakour Organ-
isation, which excluded B.itish India
from the Convention. I do not here
fvant to refer to all the reports of the
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various  committees which  recom-
mended the limitation of hours of work
in the industries. Let us take the his-
tory of our own country.

Now, the Factories Act was amend-
ed several times and under the provi-
sions of the same Factories Act, it was
limited to 48 hours of work. And now
we are even behind that Factories Act
itself. We are going to fix in this Bill
75, 54 and 45 hours a week, whereas
industrial labour 1n our couaniiy which
is governed by the Factories Act, is
working only for 8 hours a day, I ask
why should this be denied to the Rail-
way employees? I want the same
thing to be given to Railway em
plovees as is keing given to industriel
labcur.

11 s.M.

I cannot agree to any provision to
give powers to any anthority to make
rules and thus exclude a large num-
ber of employees from the operation
of this measure. Even this minimum
concession here will not apply to
everybody. I am afraid we are not tak-
ing any progressive step forward in
social legislation. This is a Bill which
is behind the times, which is not help-
ful even to this national undertaking.
You take powers fo exempt a large
number of workers. You calt them
‘excluded’ and you call them in so
many other ways. It was in the oid
Select Committee that Mr  Abdul
Matin Chaudhury and another Mem-
her, I think, who in their minute of
dissent demanded 48 hours. The then
British Government, British Imperial-
ism which was at the helm of affairs,
rejected that demand. The same sug-
gestion we are making and you are
rejecting that suggestion. Even be-
fore hearing us, the hon. Minister
came forward with the statement that
he was not going to hear us. Without
even hearing us, the Minister came
forward with the statement that he
was not going to accept any of the
amendments. That shows a prejudic-
ed mind, the mind of a person who
thinks, “I will rule eternally”.

[ COUNCIL ]
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Now, Sir, coming to the Bill itself,
there is no provision to define the
hours of work. There is no defining
provision. The expression hours of
work has been defined in various Acts
in various ways. Here I think the
hours of work should be defined as “the
time during which the person employ-
ed is at the disposal of the employer
and is not free to dispose of his own
time and movements at his will.” That
must be the definition of the hours of
work. That is left vague here. This
Bill gives powers to the authorities to
~lassify workers as “essentially inter-
mitteat”, as ‘“‘continuous” and as “ex-
clirded”. I will give you an example.
When [ was at the station, one man
gave me a letter, which says:

“For running staff, both loco and
traffic, the hours on duty is being
reckoned from the time the train
starts from the starting stations
but not from the time of ‘sighing
on’ to “signing off”; thereby the ad-
ministration is extracting more than
12 hours of work and paying less.
At the stArting stations, the trains
seldom start to the scheduled fime.
The detention will vary 2 to 4
hours, and this is not counted. Hence
the railway staff are losers for non-
p';lyment for this period.”

I will illustrate it. A goods train
which is scheduled to start, say, at
8 o’clock at one station does not start
at the scheduled time. It starts four
hours later. This is a daily experi-
ence, and the staff who are in charge
of the train and who are on duty
throughout are denied this 4 hcurs in
counting their hours of work. The
officer concerned of that railway
counts these people’s duty 1ime not
from the fime the train was actually
scheduled to depart but from {he time
the train actually started. By leav-
ing this vague in the Bill, power is left
to the officers to define it whichever
way they like and this is one of the
dangers that I see in this Bill.

Coming to the classification itself,
you will find that the classification
ran be done as ‘“essentially intermit-
tent”, “continuous” and ‘‘excluded
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staff”. I join with Mr. Guruswamy in
his observation that these provisions
in the Bill are beyond the scope of
the recommendations of the adjudi-
cator’'s award. The adjudicator him-
celf found that there were administra-
tions and officers of the railways who
were classifying the staff indiscrimi-
nately. There is a glaring example
in the adjudicator’s award wherein
he mentions that there is a railway
where 30 per cent. of the «taff are
classified as intermittent. Such things
will happen if you give powers to offi-
cers, leaving it to them to interpret
things as they like. I can show in-
stances where they have said, “You
had no work. You were sitting idle.
There was no train.” They may be
doing extra work. They may be at
the disposal of the Station Master, but
this is not counted on the ground
that they have quarters. There is al-
ways a period of inaction. For rail-
way servants whose employment is es-
sentially intermittent, this Bill pro-
vides 75 hours. I object to it in prin-
ciple. If you say that railway work
is such that there will be such per-
sons who would be classified in that
form, it must be specifically stated
“persons who are provided with quar-
ters at their station”. I submit that
their hours of work should he 60 in-
stead of 75 hours, and for the others,
it should be 48 hours a week. In the
case of the intensive workers, where
if the attention of the worker, is dis-
tracted, the industry will get into
trouble, in the case of such workers,
whom the adjudicator has specifically
mentioned. the hours of work should
be six. Even now. in the copntrol offi-
ces, the control staff work for only
6 hours. But the provision in the Bill
says 45 hours a week on the average
in any month This is only the ave-
rage in any month, The figure can
be anything for a particular week or
day; only it should be 45 hours a1 week
on the average in any month. It Is
not even the weekly average. So.
these provisions have got to be care-

fully scrutinised. This is not a for-

word step. This is not going to im-
prove the working condition ¢f the
railway workers. The adjudicator’s
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award which was given in 1947 is
sought to be implemented by Mr. Lal
Bahadur Shastri now, and these pro-
visions show clearly that what is
sought to be given by the right hand

is taken away by the left hand. I see
that danger in this Bill.
I need not give any instances from

my local experience. In my station
you will find that the hours are from
6 to 12, 12 to 21 and 21 to 6. A worker
who goes on duty at 12 o’clock works
til1 21 hours. You will find here un-
der section 71E that the “Central Gov-
ernment may make rules vprescribing
the authorities who may declare that
the employment ... .” etc. They can
prescribe the authorities. They can
prescribe the authority and that autho-
rity will classify them. The adjudica-
tor asked “what are the categories?”
It is kept very vaguely and it says:

“Such categories of class IV staft
may be specified by the Central
Government by rules made wunder
section 71E”.

It may mean anything. The officer
ecan arbitrarily classify and say these
are excluded from the operation of
even the rules. In that way, as I
stated previously, even the Factories
Act is not in implementation and it is
excluded and under the Government
of India Act powers were given to the
Central Government to make rules
and under the same powers they made
rules calling them National Security
Rules under which they arbitrarily
dismissed hundreds of employees with-
out any reason. They don’t even go
into the cases or give opportunity to
the persons to defend themselves and
the same danger is there also The
Government of India Act gave power
to the Central Government and the
Governor-General in Council made
the rules. We know how they were
used. We know how the powers
given under the Factories Act were
used. Again the powers given in this
Bill will be used for the detriment of
the Railwaymen.

Coming to the next point, whea the
whole world is advancing, whe~ in-
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dustrial labour and the trade union
movement on a world-scale are ask-
ing for reduction of working hours
and in our own couniry the workers
through their own struggles under the
leadership of their own Trade Unions
fought heroic battles and won conces-
sions, those concessions are being
taken away one by one and that too

in this form—by introducing a Bill,
not giving time to Members to study
it and passing judgment in advance

that the amendments would not be ac-
cepted and rushing through the Bill
and taking away the concessions won
by the workers in this country. It
was once argued in the Central Legis-
lature in those days that if youv re-
duce the working hours on Railways,
it would have effect on industrial lab-
our outside and we hear the same
thing today from Mr. Rama Rao who
said ‘I would prefer to be a porter
than be a journalist’. I can give him
some more information. If he hears
about the pay of a porter in England,
he would prefer to run to England
rather than be a journalist in India
and be dismissed arbitrarily if he does
not sign the note that he gets. Here
you find the conditions in such 2 way.
The other day when I asked a ques-
tion about the Railway accidents I got
a reply that the Railway accidents
were on the increase at least for a few
months previous to that also. When
going through the details of accidents,
you will find the reason is overwork,
working under duress, undernourish-
ed employees working under the cli-
matic conditions of our country, and
they have to bear the burden and you
will find the strain on their faces to-
day. In recent years, if you take the
time-table, you will find the number
of trains and goods trains have in-
creased and the intensity of work has
increased and instead of coming for-
ward with a Bill to give them proper rest
and facilities to take part in social
functions or attend to their domestic
duties and relax from the overwork.
you take cudgels against them and
you try to fix their hours arbitrarily.
If they complain, they are not patrio-
tic. That is the statement we hear
very often from responsible persons.

[ COUNCIL ]
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I am reminded of a case which Shri
Nambiar has represented to the Rail-
way Minister, that a driver who start-
ed at 3 pP.M. worked {till 7 am, next
day. He worked for 16 hours. He
demanded rest and the Station Mas-
ter called the Police and said that he
was not attending to his work and
he must be taken to task and he was
asked to work. When a man asked
for rest, instead of giving him relief,
instead of encouraging him and giv-
ing facilities to work efficiently, you
come forward with these provisions
and if anyone complains you explain
it away by saying that they are not
patriotic. I take this opportunity to
inform this House that the Railway-
men are all patriotic and they want to
work in the interests of the people of
this country. They want their rail-
ways to be run really in the interests
of the people. They are working and
I can say how they work by giving you
the latest example. During the Goda-
vari floods I saw with my own eyes
that when their houses were being
flooded with water and their cash crop
was being damaged, they were coming
out to move the wagons and to do
other work entrusted to them by their
officers. Do you call them wunpatrio-
tic, that they are not taking into consi-
deration the people’s interest? If you
go into the history of the movement
in general, of the Railwaymen in our
country, you will find them very pat-
riotic. You will find them working in
the interests of the people. You don’t
encourage them, or give them suffi-
cient rest, and then say they are not
working properly. This Bill ic not in
consonance with the adjudicator’s
award in details and it is not in con-
sonance with the labour standards of
the International Labour Movement
and this Bill is not going to be in any
way helpful to the workmen in gene-
ral of this country leave alone the
Railwaymen. When organized lab-
our fights for reduction of hours out-
side, the employers will come and
quote this Bill, and say ‘This is what
a Government which claims {0 be a
Welfare State, which says they are
working for the poor man to see that
every man is provided with a job, is
doing.” This Bill is against the Rail-
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way worker and this Bill is against
the working class movement and the

hours of work they are working in the
various industries.

Lastly, I would mention only one
more point. Periodic rest here is de-
fined in hours. I can also work out a
roster and say that he is given 24
hours’ rest. The adjudicator while
examining the cases or hearing wit-
nesses has specifically pointed out
that it is not calendar day. It is not
giving them rest to attend to his do-
mestic work. Here the rest period is
defined in hours which means you
can put a roster and say ‘X’ i3 em-
ployed in the Railways and his work
is fixed at 8 or 12 hours. 12 hours is
considered to be work and another
12 hours is taken as rest. The prin-
ciple involved in this is 12 hours at
his house and they consider this as
rest period and rest is calculated on
that basis. This needs judicial scru-
tiny and it is not even calendar day
rest. In certain cases it is even said
that 48 consecutive hours shall be
given a rest of not less than 48 hours
each month or a rest of not less than
twenty-four consecutive hours each
fortnight. If you say this and say
that they have had rest, then I have to
submit that you are not giving them
adequate rest, the necessary rest. You
are not relieving the man who has
been straining himself and working
under abnormal conditions with an
out-moded engine, with heavily work-
ed tracks and under trying climatic
conditions and who is prepared to
work day and night. To such a man
you deny proper rest and proper faci-
lities.

With these observations I say that
this Bill is in no way a progressive
measure.

Suri H. P. SAKSENA: Sir, I give
my whole-hearted support to the In-
dian Railways (Amendment) Bill,
1953, and in doing so I join my hon.
friend Mr. Guruswami in congratulat-
ing the Railway Minister on having
done his little bit to raise the status
and dignity of this House by honour-
ing us in introducing this Bill origi-

61 C.5.D.
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nally and primarily in this House. I
hope that many more Ministe.s in the
Central Cabinet will be taken from
this House in future so that tha status
of this House which, in fact, is not the
same as that of the other House, al-
though, in law, it is the same as that
of the other House, may be raised.

To me it appears that today is a
day of paradoxes. While I lookx upon
this Bill as the Magna Charta of the
railway employees, in that the Rail-
way Minister has been good enough
to give the sanctity of the law of Par-
liament to the provisions of the adju-
dicator’s award, so that nobody may
subsequently be able to touch them,
my friends on the opposite side, hold-
ing perhaps honorary or otherwise
briefs from some organisations, hold
that the Bill is worthless; that it is
of no use; that it is not worth even
the paper on which it is orinted.

SHRI P. SUNDARAYYA: On a point
of order. Can the hon. Member re-
fer to Members of Parliament ss hav-
ing paid briefs of some organisalions?

Mr. DEPUTY CHAIRMAN: Please
avoid all insinuations,

Suri H. P. SAKSENA: I said hono-
rary or otherwise. Those are the
words that I used.

Mr. DEPUTY CHAIRMAN: Please
avoid all insinuations.

Surr H. P. SAKSENA: I have not
intended any and if there was any-
thing which my friend Shri Sun-
darayya finds distasteful, I am sorry
and shall withdraw it, if there is any-
thing to withdraw. Anyway, I am
not going to be disturbed by these in-
terruptions.

Sir, this Bill has come now and it
has given them all that the ruilway
employees have been hankering for,
since long. I have some practical ex-
perience of the railway employees and
the period of that experience extends
to about sixty years. I mean, some of
my relatives were railway employees,
and I do not forget the days when
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[Shri H. P. Saksena.] ! this. Some imaginative and wise
my own eldest brother used ‘o bring people, cook up things and submit

heavy files of office work each Satur-
day evening to be finished on the Sun-
day following which was a hcliday
and take the files back after finishing
the work, on the next Mondav morn-
ing. There was mno adjudicatcer then
whose award could have been sought.
There was no appeal to be made to
any Parliament. There were Station
Masters also among some of my rela-
tives. But to me it appears that the
conditions of railway service have
now changed beyond recognition and
they have become simply ideal. 1
look upon them with my eyes; but my
friends over there look upon them
with theirs. I must join issue with
my hon. friend Shri Guruswami when
he compares the conditions of service
in Indian Railways with those obtain-
ing in considerably advanced and in-
dustrialised countries, when ne says
that the railway workers there put In
only five to six hours. He is purpose-
ly oblivious of the fact that there the
average income is Rs. 14 to Rs. 16 per
day. While here we have been rais-
ing and raising the salaries and emo-
luments and allowances of railway
employees, they have been crying for
more and more and more, for no other
reason than that they have gct very
able advocates in the persons of men
like Mr. Guruswami and Mr. Narasim-
ham.

SHri TAJAMUL HUSAIN (Bihar);
The whole Opposition are very good
advocates for them.

Surr H. P. SAKSENA: 1 don not
grudge the railway employees any of
the privileges that they may obtain;
but then they should not be forgetful
of the fact that privileges do carry
with them duties and responsibilities
also for which there is not the same
strict regard that used to be there be-
fore; otherwise the number of accl-
dents would not have been as numer-
ous as it is today.

Mr. Guruswami said that labour
was not satisfied. All right, labour
was not satisfled even before the ad-
judicator’s award. The technique is

memoranda to the Railway Brard and
there is the threat of a strike held out.
What is the result? The Government
is stirred. The Railways are stirred.
The Railway Board begins to look
about and they appoint an adiudica-
tor. Now, the adjudicator gives an
award. They say it is bad and they
do not accept it. I have wuot come
across any award, whether il he the
Bank Award or the Railway Award
or any other award, which has been
accepted by the persons
with good grace. No one has ever
thought as to where all this roney is
to come from. The consumer is neg-
lected. Of course, everybody is a con-
sumer in one capacity or aunother.
But in general terms the consumer is
neglected and the employee 1hinks
that the whole world is his. So, 1 say
this technique has been put into prac-
tice long enough. Now, we 1 free
India should not act in the same bar-
gaining fashion as we used i¢ do be-
fore, when the British Government
was here. May I just suggest to these
hon. Members to reflect cuce in a
while as to how many hours a day
the Prime Minister of Indix works? Is
it not possible that later on, when this
Government becomes a full-hedged
Labour Government, one. of these
friends here may become ihe Prime
Minister of India......

AN Hon. MEMBER: Never.

SHRI H. P. SAKSENA: ...... and then

to which adjudicator would he go
as Prime Minister to complain that
his hours of work are too many, and

that he will not be able to do o much
work?

So, “for God’s sake, Gentlemen,”’—
I repeat Mr. Macdonald’s phrase,—
“for God’s sake, Gentlemen, be honest
to yourselves”, not to me or to any-
body else but be honest to yourselves.

(Interruption by Shri Tujamul Husain

I do not think so; ‘impossible’ is a
word which does not find a place in
my dictionary. I do not accept Mr.
Tajamul Husain’s view.

concerned, .

-
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Now, Sir, I may intorm rmy hou.
friend the Railway Minister {h2t the
Railway Ministry is being lauked upon
as the favoured wife of the Gouvern-
ment of India, and the other Depart-
ments of the Government of 1ndia
complain that all the concessions that
are ever given by the Government to
anybody are given to the Railways.
The Railway Minister is the biggest
Seth of India—minus, of course, the
belly. He is the biggest Seth employ-
ing 9 lakhs of people. He has got
crores of rupees at his disposal out
of which ife gives us a paltry sum of
Rs. 30 crores a year. The rest of it,
he disposes of in any manner ac likes,

(Interruptions by Hon, Members.)

Suri GOVINDA REDDY (Mysore):
Labour consumes it mostly.

Surt H. P. SAKSENA: Now, what I
am concerned with is this: if he goes
on like that, the other Minisiers will
get jealous of him and while ke will
be gaining in popularity with the rail-
waymen, he will be losing nis popu-
larity with his own colleagues in the
Cabinet and that is why I request him
to have some consideration for ihe em-
ployees of the other Ministries also
and not grab the whole thing for the
employees of his own Depariment.

Pror. G. RANGA And
himself?

(Madras):

Suri H. P. SAKSENA: No I don’t
think so.

Suri 8. P. DAVE (Bombay): If he
is victimised, we will take up his
cause.

Suri H. P. SAKSENA: Sir, the hon.
the Railway Minister has done well to
emphasise and impress upon ihe rail-
way workers the need to have greater
regard for their duties. Their duties
are very onerous; they are very res-
ponsible and they carry with them the
burden of the life and death of thou-

sands upon thousands of human be-
ings. That being so, any amcunt of
privileges and concessions given to

them cannot be grudged by anylody,
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but then certainly there should be a
limit. This Award in the form of this
Bill will, I hope, satisfy all the rail-
way employees in spite of the efforts
of my hon. friends opposite ito create
disaffection amongst them and there
will be, in the railway administration,

a long period of peace, pruprers and
tranquillity.

SHrr P. SUNDARAYYA. Sir, the
way in  which the hon. Min-
ister has introduced this Bill
i not 1{he proper way. Lven be-

fore hearing patiently the cause which
we are going to advocate in a patient
and argumentative way, he has come
with his mind made up and has said
“whatever you may say, we are not
going to change this Bill iz ary way
and we are not going to accept any
amendment.” The Bill contains so
many important clauses,

Pror. G. RANGA: When did he say
that?

Sur1 P, SUNDARAYYA " 1If that is
the way in which he comes to this
House, I would like 10 ask the hon.
Minister to state what is tbe use of
bringing such Bills to this House. Is
it just to get our rubber stamp on
tuern and go away? He hos got his
majority and he may be sure of get
ning it passed, but at least he must be
miodest enough not to flaunt his majo-
rity again and again and say, “what-
ever you may say, however reasonable
that argument may be, however rea-
sonable the cause that you represent may
be, 1 for one, because of my assured
majority, am not going t. consider
them”. This attitude is wuct only
wrong on his part to take but, taking
ine whole House, it is a reflection on
the House. This is not the way a Min-
iscer has to function.

Now, coming to the Bill, his argu-
ment is that this Bill is intended to
give legal effect to whatever the Ad-
judicator has awarded and, as such, he
is not going one step beyond what the
Aajudicator’'s Award has mcntioned.
Shri Guruswami has already vndone
that theory by showing that this Bill
docs not give effect even to the Adju-
dicator’s Award. Important points
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which were there in the Award have
been omitted, and Shri Guruswami,
who knows more of these things, has
already mentioned them. Even the
argument of the Minister tha. this Bill
only gives legal effect to whaiever the
Adjudicator has awarded is not true.
After all, is the adjudicator superior
to Parliament? Is he superior to the
whole Government and is he superior
to the nation? Not at all and, as such,
when the adjudicator’s Award comes
before this House for discussion, cer-
tainly this Sovereign Parliament has
got the right to make whatever amend-
ments it wants. Therefore to bring
the argumen: that this Bill has heen
brought to give legal eflfect to the
award of the adjudicator and mno
amendments can be accepted, is a
totally wrong attitude. ¥Yow does the
adjudicator come into the picture?
His award is not final. The giievances

of the workers are there and they
have been vressing them ior a long
time before Government. Previously,

the British were interested only in the
exploitation of our people for their
own interest and refused to listen to
the grievances. Therefore the work-
ers after agitating for a long time—
when the British Government refused
to listen in spite of the Geneva Con-
ventions and in spite of the Washing-
ton Conventions—were forced to give
a strike notice. Faced with the un-
animity of the working class in 1946,
backed by the whole mass of the In-
dian public, the British Government
had to yield and appoint an adjudi-
cator. Now that the adjudicator has
given his Award, it is our job to see
whether the adjudicator appointed
by the Imverialist Government has
met the minimum demands of the
working class. Shri Guruswami and
other labour leaders have said that it
is not satisfactory. In fact, if you
properly examine the Award you will
find that it is not a satisfactory Award
and that it does not meet the minimum
demands of the working class. That
is why the Trade Unions have never
accepted the adjudicator’s award as
final. They have been again and
again putting forward their case be-
fore the Government that they must
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go beyond the adjudicator’s award
and do justice to the working classes.

Now in this connection some per-
sons like Shri Rama Rao and even
Shri Saksena argued that the rail-

way workers were being treated with
special consideration. that the lot of
journalists was very bad and that the
lot of other workers is bad. Shri
Saksena went to the ridiculous extent
of bringing in the Prime Minister in
this connection and said that the
Drime Minister worked for 20 hours or
so and argued that when the Prime
Minister himself was working so many
hours why should the workers de-
mand an adjudicator to have their
hours of working reduced. It is no-
thing but a ridiculous argument when
discussing the question of the work-
ers’ minimum demands. Now, Shri
Rama Rao says that the lot of the
journalists is bad and when compared
to that of the railway workers it is
the worst and therefore he would
rather prefer to be a porter, etec. etc.
He need not envy the lot of the rail-
way workers. It may be true that the
condition of the journalists is worse
as there are no fixed hours of work
but then it is not for him to say that
‘our lot is bad and therefore why
should the workers who are already
well off because of their organization
and because of their long agitation
and who have already achieved some
concessions, clamour for more.

Surt RAMA RAQ: That is not what
follows from my speech. I have no
quarrel with the railwaymen’s de-
mands...... 1

Sur:t P. SUNDARAYYA: Therefore
don’t compare the lot of the journa-
lists and envy the lot of the railway
workers. :

Surt RAMA RAO: I do not envy.

Sur1 P. SUNDARAYYA: But that is
how the House understood him. If
the lot of the journalists is bad cer-
tainly it is open to them fo organize
themselves and form themselves into
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strong trade unions and then fight for
more concessions. The railway work-
ers have trade unions which are
stronger than others and so they are
capable of winning their demands to
that extent. In like manner the
journalists also can strengthen them-
selves and get their demands satis-
fied.

Now I come to the next point. Gov-
ernment is very powerful in maintain-
ing law and order and naturally when
it comes to dealing with its employees
it has got its own special laws and
special regulations like the Public Se-
curity Rules, etc., etc., because it con-
siders that anybody employed under
the Government, in a public concern
must observe certain things and the
Government employees cannot behave
just as the employees behave in other
industries. If that is the stand they
take then the Government must also
come forward to provide proper con-
ditions of work, conditions of service,
etc., which are far better. In fact it
should be a model for others to emu-
late and in that case there will be no
ground for the employees in any Gov-
ernment concern to behave just as
they would behave in an industrial
concern. Why does it happen so in
the industrial concerns? It 1is be-
cause the industrial magnates want
to make huge profits at the cost of the
workers, and also of course at the cost

of the consumers. It is against this
huge exploitation that the workers
have to organize and fight. Now if

the Government behaves just like a
greedy industrial magnate refusing to
satisfy the minimum demands of the
workers and pursuing the policy of
exploitation then naturally the work-
ers even in the Government concerns
will have no other way except to or-
ganize themselves and if necessary
even to go on strike. Nobody is gene-
rally anxious to go on strike and least
of all the workers because strikes
mean so much sacrifice and sufferings.
Only when the repeated approaches to
the people concerned fail and only
when unbearable conditions continue
to exist they are forced to go on strike.
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It is a bogus theory, it is a slander, to
say that the working class can be en-
gineered by any interested persons,
meaning by ‘interested persons’ the
Communist Party, to go on strike. 7
would not like anyone to go on strike
unless there were serious grievances.
It is impossible that the working clase
will go on strike with its attendant
sacrifices and sufferings for nothing

Now I want the Government to con-
sider the conditions of life and hours
of work of the railway workers, and
to say whether the existing state of
affairs even after the adjudicator’s
award is such that the workers are
satisfied and whether there is no ijus-
tifiable cause for the workers for
pressing for better conditions of work
and rest.

Now, I come to the I. L. O. standards.
The I. L. O. standard is 48 hours of
work. The Government says that
‘we want to implement the 1. L. O.
standards.’” First of all I want the
Government and the Members on the
Congress benches to consider care-
fully whether even 8 hours of work
per day in our country, taking the hot
atmosphere. the climatic conditions
and other things. is a reasonable mini-
mum. In the European countries
where the climate is temperate. 8
hours of continuous work is considered
as appropriate. but how can the same
8 hours of work become applicable in
our country especially in the hottest
parts of the vear or in the hottest
places? Will not the health of the
workers deteriorate when there is al-
ready starvation among them and
when their wages are low? It is not
going to help either the smooth run-
ning of the railwavs or the welfare
of the working class itself.

Now, this Bill divides the railway
workers into four categories. namely.
-esgentially intermittent’., ‘continuous’
sexcluded® and ‘intensive’. Now why
should there be this essentially inter-
mitlent category at all? We are on-
vosed to this category because the
workers who come and join duty are
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on duty. They cannot go to
homes and attend to {heir personal
needs. They must be on duty.
‘Bssentially intermittent’ has been de-
fined here like this “during which the
railway servant is on duty but is not
called upon to display either physical
activity or sustained attention.” That
means that he is there on duty even
if he is not doing any physical acti-
vity or mental activity. Most probab-
ly they may not have to display any
physical Jjactivity or sustained atten-
tion. Then in that case why shouir
they be on duty? Once they are on
duty we know that there may be times
when they may have to do intensive
physical activity or concentrate atten-
tion, at other times less. But the
main point is that they will not be
in a positiom to use their leisure and
to use the time at their disposal for
their own personal business and to at-
tend to their family affairs or to im-
prove his personal qualifications be-
cause he is there at his job. When he
is at the job why is it that his total
time of work should not be taken as
the total number of hours? It should
also be mnoted that when the wages
are fixed the wages are fixed on the
basis of the character of the work
which he does, not on the basis of the
number of hours of work or the in-
tensity of work that he is doing. In
their case the wage scale which has
been fixed is comparatively less than
in other cases. Therefore there was
no reason whatsoever in the case of
intermittent workers to extend the
hours of work to 75. In fact there
was no necessity whatsoever as far
as the question of fixing of hours is
concerned to bring a category as ‘es-
sentially intermittent’.

their

Now, let us look to the other cate-
gory of workers—excluded workers—
to whom these rules and regulations
will not apply at all. First comes rail-
way servants employed in a confiden-
tial capacity. After all anybody whe-
ther he is employed in a confidential
capacity or in any other capacity is a
human being and if he is a human be-
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ing he can be expected to work only
for certain hours and not for any
number of hours at the sweet will and
pleasure of the employer, though the
employer may be the Government,
The question whether the WMinisters
are not putting in more hours of work
or whether the Prime Minister is work-
ing much more than this, is all totally
irrelevant. As Prime Minister he is
responsible for the whole country. He
takes it as his own and he has got
many facilities. If he works 20
hours, he has also got facilities. It is
not only the Prime Minister who is
working 20 hours—even Ministers
work; the political leaders and a num-
ber of Members—I do not know if all
Members can work 18 to 20 hours—but
there are many who work for long
hours. The question is not: “I am
working 20 hours, why not others?”

That is not the question. If the
Ministers work or if the managerial
and the senior staff of the Railways
work, I have seen a number of Secre-
taries and Under Secretaries also
working beyond the eight hours. But
the conditions under which they work
are all different. The conditions are
such that they can work for long
hours. Therefore before you say that
the workers must work for more than
eight hours, you must also see whe-
ther the conditions of their work are
such that they can work for so many
hours. Then even the Ministers and
the Prlme Minister are all human be-
ings. They can work for long hours
only for certain periods. No human
being can work without proper rest
for unlimited hours of work. So, as I
said, there is a long list of workers
to be excluded from even these mini-
mum provisions of hours of work and
rest. If the railway servants employ-
ed in a confidential capacity them-
selves feel so much that they are
voluntarily prepared to work for more
hours, then it is a different thing. But
why should we exclude them from the
benefits of the Act itself?

The second category to be excluded
is the armed guards, or other person-
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nel subject to discipline similar to that
of the armed police forces. Does it
mean that the armed forces should
have no hours of work? When we say
that every category of worker since
he is a human being should have limit-
ed hours of work and periods of rest
irrespective of the job which he is em-
ployed in, why should we exclude
these people? We are not saying that
all the railway employees should have
the same hours of work day from 10
to 6. We know it Is a continuous es-
sential service and therefore when we
say that the workers should have
limited hours of work, it may be so
arranged that somebody or other is
always on duty all the 24 hours. But
each worker must be entitled to get
his period of rest. That is the princi-
ple on which we ask: why should cer-
tain categories be excluded from the
benefits of this Act?

Then there is the staff of the rail-
way schools imparting technical train-
ing or academic education. What is
the sin that they have committed to
be excluded even from these minimum
facilities? Simply because they are
imparting fechnical training or acade-
mic education, should they be depriv-
ed of these facilities in respect of
hours of work and periods of rest?

Then comes the most horrible thing
—such categories of class IV staff as
may be specified by the Central Gov-
ernment by rules made under section
71E. Class IV staft is the least paid
category of workers and even to them
you are nhot prepared to give these
minimum facilities. Government wants
to take a blank cheque to exciude
various categories. There is no provi-
sion even to say what are these cate-
gories of workers that will be exclud-
ed under particular conditions. Gov-
ernment wants a blank charter to ex-
clude the class IV staff of any category.
They can exclude even all the class IV
staff from the purview of this Act.
What is the use of this Act when such
sweeping exceptions Government
wants to take in its hands?
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The next one is—such staff as may
be specified as supervisory staff by
the Central Government by rules
made under section 71E to be exclud-
ed. Supervisory staff may mean any-
thing, He may be a mistry looking
after a gang: he may be a small fore-
man drawing a small sum as salary,
but looking after a small section of a
loco workshop. All these people can
be brought under this supervisory
staff. If you want to make a legal
enactment, why have it in such a way
that you can bring in any category of
supervisory staff to be excluded from
the benefits of this Act.

Then, such categories of staff of the
Health and Medical Department as
may be specified by the Central Gov-
ernment by rules made under section
71E. Here the Government may argue
by saying that those people are engag-
ed in health and medical work. They
have to attend to workers if they fall
ill and therefore these rules should
not apply to them. You cannot inter-
rupt the health services. We
do not want to interrupt the
health services. In fact, we do
not want to interrupt any service.
We want to have a continuous ser-
vice, but the way to do it is not to
make the workers of the Health and
Medical Department go on working
more hours than physically possible.
Have more staff if necessary, but ar-
range the hours of work in such a way
that there is somebody or other al-
ways on duty. Why should the Gov-
ernment come forward with this clause
saying that these categories of work-
ers should be excluded and they should
be left under the rule-making pow-
ers of the Government of India? This
is not giving a right to the workers;
in faet, it is depriving them of their
right.

Then take the question of hours of
work jtself. In Eurepean countries 43
hours of work per week is considered
to be reasonable. Because of climatic
conditions and because in certain cate-
gories of work the work is intensive
or dangerous or harmful to the work-

. er, the hours of work are still further
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reduced to 6 hours per day. When
that is the case, the railway worker
here is sought to be worked for more
than 48 hours and even in the case of
continuous workers Government says
that they must work 54 hours, and in
the case of intensive work, they want
45 hours of work. Instead of Gov-
ernment being a model employer, it is
becoming a backward employer; a re-
actionary employer. In their Factories
Act they say that the maximum num-
ber of hours of work in a factory is
48 hours, but when the same question
comes up in connection with the rail-
way employees, then the Government
comes up saying that they must work
54 hours and even up to 75 hours in
certain other cases.

505
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So this is very unjust. It is not
only not being a model employer but
actually being a backward and reac-
tionary employer, and as such it is
very necessary that the Government
should change its attitude in the mat-
ter of hours of work. If we go into
the various clauses of the Bill we will
get some details. In clause 71D (1)(a)
we have provided for 30 consecutive
hours of rest. These consecutive
hours of rest should be defined from
the time or the hour on which a work-
er is likely to join duty. The period
of rest of not less than 24 hours or 30
hours is not really giving him the
needed rest. That is why full Sunday
is taken as a rest day in a week, and
they thought that even this full Sun-
day was not enough; therefore half of
Saturday was also sought to be given
in many advanced industriat countries
as a holiday. But the Government
refuses to consider this period of rest
in this Bill.

Sir, I would like to mention one
other point and that is this. To cer-
tain categories of people they have not
guaranteed a weekly holiday—weekly
rest. Even the fortnightly rest is no!
guaranteed to them. Only monthly
rest is there. In clause 71D(1)(c), it
is said:

“(c) whose employment is exclud-
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ed under sub-clause (iv) of clause
(c) of section T1A shall be granted
a rest of not less than forty-eight
consecutive hours each month, or a
rest of not less than twenty-four
consecutive hours each fortnight.”

Here you are not giving them a
weekly holiday. You are saying that
he is entitled to get two full days, i.e.,
48 hours in a month or 24 hours in a
fortnight. Where is the weekly rest?
So there are certain categories of peo-
ple to whom you deny a weekly rest
or deny even a fortnightly rest. So
we can see how unjust are the provi-
sions in this Bill.

Then, Sir. coming to the question of
hours of work also, we find that they
are more. In this connection. I would
like to draw your attention to clause
71C(2), which says:

“(2) A railway servant whose em-
ployment is continuous shall not be
employed for more than fifty-four
hours a week on the average in any
month.”

How is this average going to be cal-
culated? That means in one week he
can work not only for 54 hours but for
60 hours and in another week he may
work for 48 hours. Then an average
will be taken. If that is not the con-
struction of this clause, then I would
certainly ask the Minister to consider
the amendments which we have given
notice of. Our amendment is there
for 48 hours a week. Another thing
that I find in the Bill is that the words
“in any month” are there. Does it
mean in one month they can work for
more hours than 54 per week, and in
another less? So we do not exactly
know what month it is. There are
doubts about these things. And if the
matter is taken to law interpreters,
they say: “Whatever be the Minister’s
speeches, whatever be the Minister’s
assurance, law is law.”

Pror. G. RANGA: Sir, what is the
view of the Law Minister? Does it
mean ‘in any month’ or ‘in a month’?
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Mr. DEPUTY CHAIRMAN:
hon. Minister will explain.

Tae DEPUTY MINISTER ror RAIL-
WAYS anp TRANSPORT (Sur: O. V
AvagesaN): It refers to the same
month, in one month.

SHrr P. SUNDARAYYA: Then put
‘one month’. Why have you puf ‘any
month’?

Then, Sir. I want to know why these
extensive hours of work have been fix-
ed—more hours of work than what are
fixed for any industrial concern On
the one hand. the Government shows
its anxiety to solve the unemployment

problem and, on the other, it comes
and asks the existing workers: Why
don’t you carry on for longer hours

of work? I am asking whether this is
the way to solve the unemployment
problem. Is it not better to provide
humane conditions of work and, if
necessary, to take more staff? By
asking these people to work for long
hours you will be intensifying the un-
employment situation. If you read
this whole Bill carefully, you will find
that they give with one hand and take
it away with the other hand. They
make a show of giving certain conces-
sions regarding hours of work and
certain hours of rest, but they give it
to one class but exclude some other
class of workers. The rule-making
power is there, and that means that
they have the power in their hands
to give leave and periods of rest when-
ever they want and to cancel them
whenever they want. The Bill merely
makes a show of making certain conces-
sions. At the same time the Govern-
ment take power to take away all
those concessions by what follows in
the subsequent clauses. It is for this
reason that we have moved a number
of amendments which I want the
Government to consider favourably.
The question of the Select Committee
is there but yesterday I and my col-
league, Mr. Narasimham, did not
give any amendment for a Select Com-
mittee, as we thought that, if the Min-
ister considered thiese things favour-
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ably, we could do it on the floor of
the House itself, even though it would
take some time, but if the Minister
says, “I am not going to accept a single
comma in addition or a single full
stop in addition,” then there is no
use having a Select Committee, and
naturally the Minister is not anxious
to have a Select Committee. If the
Government really want an improve-
ment in this, they must hear our
suggestions.

SHrr GOVINDA REDDY: Sir, 1
should like to give my support to this
Bill. I must admit that I am not very
conversant with the affairs that are
dealt with in this Bill. When I re-
ceived the Bill, I wanted to educate
myself on the provisions of the Bill
and on the background against which
these provisions have been made, and
therefore sought the assistance of the
railway expert in this House, the hon.
Mr., Guruswami. I had a long talk
with him and I don’t know for what
reason, I became more confused than
before. I do not attribute it to any
lack of ability on his part to impart
instructions to me but to the lack of
ability on my own part to understand
him, or I don’t know if I have to attri-
bute it to the fact that I woke him
up in the middle of his sleep and he
was not therefore able to explain
matters clearly to me, but still, as the
matter is technical, I do not propose
to go into the details of the provisions,
Because of that fact, I wish to speak
on the principle of the Bill. Sir. the
Bill, admittedly, is an improvement
upon the original Act. It liberalises
things in every respect, in the matter
of the working hours, in the matter of
leave and in the matter of over-time
charges. In one clause it makes a re-
duction from 84 hours to 75 hours.
In another clause it reduces from 60
hours to 54. And in the case of what
ic called intensive labour, it reduces
further to 45 hours. Then, over-time
charges are increased from 1} to 14.
Well, this Bill is certainly an improve-
ment. It must be remembered that
the Railway Ministry have not come
out with these suggestions on their



Indian Railways

509

[Shri Govinda Reddy.]

own accord. It has been the result of
ap Arbitration Tribunal, and these
things have been in force. My hon.
friends on the opposite side and on the
labour side who spoke on this Bill
have said thai this Bill falls short of
the anticipations of labour and that
labour will not be satisfied and Mr.
Guruswami went to the extent of say-
ing that this should not be placed on
the Statute Book. I would like to ask
these friends this: They have been
voicing the workers' demands from the
time that labour got organised. @Was
labour ever satisfied? From the time
they were getting two annas per day,
labour has now risen to Rs. 3 per day.
Still, there is the demand of the work-
ers for more pay. The hours of work
have been reduced considerably. Still
there is the demand that the hours
ot work should be reduced. There was
no leizure formerly. Now leave is
given. Still they want further leave.
Amenities there were none previously.
Amenities have been given, education-
8l facilities have been given, housing
has been provided, medical facilities
hrve been given and. as the hon. Mr.
Saksena was pointing out, railway lab-
our is being given food at subsidised
rates—it is far more subsidised than
is being to other people in the coun-
try—but yet they are wanting more.
I ask, are not doctors over-working?
Are not lawyers over-working? Are
not the public workers over-working?
Are not the statesmen over-working?

Surr S. GURUSWAMI: Railway
doctors are excluded.
Surt GOVINDA REDDY: In this

matter, there is no use comparing our-
selves with the European countries.
European countries were not exploited
countries. They had no alien admin-
istrations, whereas this country has
been an exploited country for nearly
two centuries, for at least one and a
half centuries. We have been reduc-
ed to absolute misery and poverty.
This country, although blessed by na-
ture with rich natural resources, has
not been able to develop these re-
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sources for the benefit of the teeming
and hungry millions of this country.
I am unable to understand the mem-
Lers of the Communist Party coming
Liere and saying that these provisions
are not satisfactory. What 1{s being
done in Russia? The whole adminis-
tration, the whole population in Rus-
sia, is striving its utmost to increase
production. It is called Stakhanov-
ism or something. The emphasis
inere is on more production, over-
production.

SHR1 P. SUNDARAYYA: You do
not know the labour laws in the Soviet
Union.

Surr GOVINDA REDDY: To the
extent that I have been able to gather,
this is what they are doing in the ideal
country according to the hon. Mem-
ber’'s group. (Interruptions from Shri
B. Rath.) I do not want to be inter-
rupted. Sir, in rich countries like the
United States, where the average
wealth per capite is higher, where
the average income per capita is high-
er, where the standard of life is higher,
they provide more amenities than we
can provide. It is so in the European
countries also. But it must not be for-
gotten that labour there has been
organised for centuries, but here in
our poor country, our present problem
is the problem of want of more pro-
duction. We have to produce more
wealth. When we have to create more
wealth, not only labour but every ele-
ment in national production will have
to overwork. In fact, I do net want
our Railway Minister to follow the
I1.1.O. or America or the other western
countries in this matter. I want him
to strike the path which Russia did
strike in having more production. Rus-
sia did not look +to other countries
when she built up her own society,
her own industries and organised her
own labour. It must be said to the
credit of Russia that she struck her
own path without looking to the other
countries to organize produtcion of
wealth.

Surr P. SUNDARAYYA: Nor does
it have capitalists and landlords.
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SHr1 GOVINDA REDDY: I wonder;
if Mr. Sundarayya were ever to occupy
the Treasury Benches

Hon, MEMBERS: Never, never.

Surt GOVINDA REDDY: He would
not give them all these facilities but he
would resort to slave-driving of lab-
our, he would make them sweat and
sweat and not give any of these faci-
lifies that are in the Bill. I don’t find
fault with anyone. In fact, I admire
the country which he follows—I mean
Russia— and we have to follow Russia
if we have to produce more wealth in
this country. Well, I understand that
lahour has always been insistent upon
its privileges. Has anyone here in
ibis House or anywhere said that lab-
our ever was mindful of its duties?
There is a lot to be done for the im-
provement of labour and I don’t
grudge them the facilities that labour
should get. In fact I have got great
admiration for the labour class in
India. In fact, even railway labour
has worked under great stress and
strain and nobody can say that labour
has not had its hard days. It had;
but that is not the thing. So also
every other sector of public life is hav-
ing a hard life. That is frue but we
cannot help it. They have to go on.
So let the labour leaders, instead of
agitating for more wages or leisure
trom work, by all means demand ame-
nities, hut let them also see that the
technical skill of labour, the discipline
of labour, and the productive capacity
of labour is improved. Have we seen
in this country any single labour lead-
er advising labour to demand more
technical training facilities? They
don’t want tc improve their own effi-
ciency. They don’t want to improve
their work. On the other hand, they
are asking them to go on having
strikes and not help in the production
rrocess for which they are receiving
wages. This will not help our coun-
try. As we go on insisting upon more
and more privileges, we become poor-
er and poorer, Even here, if these
provisions are implemented, it will
cost Gevernment Rs. 13 crores as
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against Rs. 8 crores previously. Out
of a total expenditure of Rs. 240
crores, half the expenditure goes for
wages, Can we really improve at this
rate? Hon. Members of this House
and Members of the Opposition know
the finances of our country, We are
having hard days and we are looking
for external help and we are looking
tor deficit budgets not only in the Cen-
tre but in the States as well. When
this is the condition, if an earning De-
partment like Railways should be
made to pay half its revenues for lab-
our itself, what would be the fate of
the country? So it is not against the
background of what other countries do
and it is not against the background
of what we want labour to be as it is
there that we should iook at this Bill.
We have to look at this Bill against
the background of our own country
and then see that the Bill has made
a liberal provision. I agree there is
room for defining the various expres-
sions, intermittent and intensive lab-
our, etc. The Railway Board may
classify one sector in one way and it
may or may not be justified fully. But
that is a matter which can be easily
adjusted between the labour represen-
tatives and the Railway Minister and
I must say that railway labour will
never get a more sympathetic Minig-
ter than the hon. Minister whom we
now have. Never was there a more
sympathetic Minister in the past and
never will we have a more sympathe-
tic Minister. He is a labourer him-
self because he is working to the
maximum extent and no other man
can go further than that. If with him
we cannot adjust our differences, I
don’t know if labour is really sincers
of co-operating with Government in
the matter of production and services.
In the matter of overtime charges, the
peasant would like to be paid for the
overtime he works. He sweats all the
24 hours, he sweats for at least 14 to
15 hours a day as everybody knows
but he does not demand anything. In
fact, till recently, till the last decade,
he was the most starved person in
India. Even today his position is not
much better. His position is much

worse than that of the postal worker
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or railway worker. His earnings are
much less than a postman's or a rail-
wayman’s. Is he not entitled to have
overtime when the labour is getting
everything? I am not in a position to
give the figure that Government is
spending for industrial labour. It is
a huge sum. Are not peasants who
are living in huts and hovels entitled
to claim that the national resources
be spent for the improvement of their
housing conditions? Are they not en-
titled to the leisure which labour is
demanding? Are they not entitled to
the educational and medical facilities
and the food subsidies and everything
which labour is getting? Today have
they got as many good facilities as
the labour is getting? Haye they got
equal educational and medical facili-
ties? When 80 per cent. of the peo-
ple in the country is toiling and sweat-
ing in this manner, and that too with
a smile on their face, I don’t under-
stand why Communist leaders and lab-
our leaders should come and try to
blacken this Bill which is really the
Magna Charta of labour. In fact
these provisions have been enforced
and labour is satisied. The small in-
conveniences that are there could be
adjusted in any manner. I would not
like to say more but I would like to
appeal to my friends opposite to look
at this Bill from this point of view, from
the country’s point of view. I don’t say
labour 1is wunpatriotic. Labour has
been patriotic, but labour should con-
tinue to be patriotic in working for
the uplift of the country. There is
no need for the Bill to be referred to
a Select Committee. After all this is
a simple Bill with regard to hours
of work, hours of leisure, leave and
overtime charges. For these if we
should go to Select Committee only
delay will result. and we will not have
done anything meritorious. It would
be better that hon. Members opposite
should and, they are in duty bound
to, extend their support to this mea-
sure and then discuss it with the
Railway Minister and the Railway
Board for possibilities of adjustment.
We human beings always don’t depend
upon the letter of the law. The let-

[ COUNCIL ]

Amendment Bill, 1953 514

ter of the law is the last thing that
we take resort to but it is these human
relations, it is these higher ideals that
produce harmonious and co-operative
eflort. I would like those Members to
take this Bill in that spirit and then
withdraw the motion for Select Com-
mittee and all the amendments and
give their hearty support to this Bill.

SHr! S. P. DAVE: Sir, before I go
into a detailed discussion and criti-
cism of the various clauses of the Bill,
I have to raise a few fundamental
questions for the consideration of the
Railway Minister. When we were
discussing the draft Labour legisla-
tion for which the country waits to
regulate the industrial relations of
labour and capital, I remember that
we were under the impression that in
any legislation that is to come into
force now, there is going to be no dis-
tinction between the private and the
public sector and the industrial rela-
tions of the two are to be governed
more or less in the same manner.
There may be some difference in the
machinery to be utilized because we

cannot afford stoppages and strikes
in publie utilities. To that I have no
objection. We don’t want strikes

and stoppages in any public utility un-
dertakings. I would even go further
and say that strikes should be stopped
even in  private undertakings. I
would argue my case with the employ-
er or get an award. Therefore, to the
extent that this Bill makes a depar-
ture from the common law of the
rountry relating to labour and appli-
cable only to railway workers, I
would not like it in principle. Let
the Labour Department of the Gov-
ernment of India sit down and find
out whether there is anything in this
Bill which goes counter to the accept-
ed principles which apply to the other
categories of labour. I am not prepar-
ed to give any privilege to the Gov-
ernment as an employer simply be-
cause the employer happens to be the
Government.

Sir, I wish the hon.
Railways had taken

Minister for
longer time in
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explaining the provisions of this Bill,
because to a layman it is not very
clear as to what is intensive labour,
what is intermittent labour and what
is the other kinds of labour. Even
though I am connected with labour, I
had to inquire to understand some of
these terms. These terms are speci-
fic to the trade and to one who knows
the trade these terms are easy. Rail-
waymen love to talk in abbreviations.
When I hear two railwaymen talk, I
find every time they would refer to
D.T.S.,, G.L.O,, etc. They understand
these terms and they find it easy to
talk like that. But to an ordinary
man it conveys almost nothing. There-
fore I would like to know what is the
percentage of staff that falls under
each of these various categories. What
is the number of men under intermit-
tent staff? Does it apply, as I visua-
lise if. to the station master at a way-
side station who has little work to do,
where it is a one-man show, and where
he has a quarter adjacent to the sta-
tion? In such cases the spread-over, 1
can understand, is a little longer than
the spread-over in the case of ordi-
nary workers. But does the term “in-
termittent staftf” also include goods
clerks, coaching clerks and other per-
sons whose wogk is of a continuous
nature? In that case, I would certain-
ly say that there is something wrong
about this Bill. Therefore, I say we
want more information before we can
make any criticism on this Bill. Who
are the persons, and what is their
number to whom the 54 hours a week
will apply? We have a Factories Act.
I heard a friend say that even wunder
the present Bill, the workshops under
the Railways will have to work 54
hours. I had my doubts and so I con-
sulted experts. I consulted Mr. Guru-

swami and he said it was not so. They
will work for 48 hours.
Ax Hon. MEMBER: It will be 48

hours.

SHRI S. P. DAVE: I was happy to
know that. At least beiween factory
and factory there should be no distinc-
tion, simply because onc factory is
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owned by the Government, that sim-
ply because Government happens to
be the employer, the worker should
not be required to work for 54 hours.

Then, again, I am also not happy
about the definition of the term “rail-
way servant”” The definition in the
Act does not appear to include con-
tract workers. Contractors nowadays
employ a lot of workers on works
which are essential for the working
of our Railways. For example, there
are the men employed in the goods
sections in large stations for what
they call loading and unloading pur-
poses. Contractors employ large
bodies of labour in this work. Are
they railway workers? Does any law
of the limitation of hours of work ap-
ply to them? When I read the defi-
nition of the term “Railway servant”
as put down here, it seems to be that
no such law would apply to them.
Railway servant means any person
employed by a Railway Administra-
tion in connection with the service of
the Railway. So, he is not under the
service of the Railway.

Pror. G. RANGA: The Minister
does not seem to agree with that.

Sur1 S. P. DAVE: Then I am happy.
I have seen in Ahmedabad Station
many workers toiling even right up
to 10 p.m. Possibly the Minister
would not have had reports of it. So
I want reassurance on the subject. I
would be happy to know that the Limi-~
tation of Hours Act does apply to
these workers also.

Suri LAL BAHADUR: It does not.

SHRrI S. P. DAVE: But they are all
under the employment of the Railway
and something has to be done for
them.

Then Mr. Reddy made a plea on be-
half of the consumer and the common
man. He said railwaymen should be
as patriotic as anyone else. I heard
the Railway Minister eulogising the
service of railwaymen at the time of
the last centenary, and I hope nothing
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has happened after that to say any-
thing else. Do not be led away merely
by friends of the opposite side for
they represent only themselves, They
have a particular part or role to play
in the politics of the country and any
Bill brought here will meet with the
same sort of criticism from them. But
so far as this Bill is concerned, I can
say that railway labour is today repre-
sented in the country by one organisa-
tion which is a unified organisation.
Therefore it would be much better to
bring forward measures after consul-
tations with that organisation. I am
therefore keen {o know whether the
clauses of this Bill have had the ap-
proval of the Railwaymen's Federation
and the other Federation. Sir, even
at this late hour, it is not too late. In
England and other places legislation of
this sort is not brought into Parlia-
ment. There they have the system
of collective bargaining. They have
enough commonsense in the employer
and the employee and they strike a
good bargain and decide on what is
right and what is proper. They do
what is dictated by commonsense.

rror. G. RANGA: What about the
adjudicator’s award?

Surr S. P. DAVE: It was a very
happv thing that even at this late hour
they should have {hought it reasonable
to have this provision brought in as a
Bill. It is a new thing. Ordinarily,
the adjudicator’'s award is the final
wora. It does not require the consent
of the Government to make it appli-
cable. Otherwise there is no sense in
naving the adjudication. If the right
to strike exists after the adjudicator’s
award is given, then I would consider
the law faulty to that extent. All
thoze who go in for arbitration and
who go to the arbitrator bind them-
selvez to abide by the award, be it
pleasant or unpleasant, for the fime
being at least.

I agree with the friends who cri-
ticised that it is too late in the day
to Implement an award which is about
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six years old. A great social progress
has been made during this period of
six years and to that extent some of
the clauses in this Bill have to be
amplified or new clauses added to the
Bili. In that case my friend Mr.
Guriaswami would have had no com-
plaini to make. I fried to get a copy
of the adjudicator's award from the
Parliamentary Library but could not
get it. Therefore I am not in a posi-
tion in say whether some of the re-
commendations of that award have
been included here. If not, they
should have been and should be in-
cluded.

Amendment Bitl, 1953

Sir, coming then to the question
whether the hours fixed under the Act
are proper or not, to my mind it all
resis on this. What is the type and
nalure of work thal these various
classes of workers are supposed to do
and what is the numerical percentage
that they would form. As I explain-
ed, if an intermittent worker is a
worker on a road-side station who
has really to do four hours of serious
work but is supposed to attend any
goods train that may come even at an
odd hour, well, that work has to be
done. Then, this definition is proper;
otherwise, Sir, the spread over gene-
railv in all industrial establishments
is not supposed to belonger thanten
and I consider the intermittent hours
to be equivalent of spread over. A
spread over means, 1 may add for the
clarification of other hon. Members, be-
ginning or starting of the work to the
conclusion of the work. There may
be a gap in between for convenience
and for adjustment of work hours to
suit the public. That is spread over.
Here also, Sir, the intermittent hours
of work should not be more than what
are considered to he reasonable hours
of spread over.

With regard to overtime work, Sir,
the accepted notions are that over-
time should he as rare as possible and.
thercfore, in the amended Factories
Act this very Parliamen{ has given
them double wage for overtime.
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Pror. G. RANGA: How much have
we given here?

Serr S, P. DAVE: From 1! you have
raised it to 1i. (Interruptions.) The
P’rofescor saye that it is a deterrent
wage. I agree with him that overtime
should also be deterrent. Generally, a
man ;s fagged out by daily work and.
therefore, overtime work should be as
rare as possible. I have seen railway-
men at work and some of the clauses
here will land them into unlimited
trouble if precise rules are not made.
One such thing is pressure of work.
I know that when there is an accident
there may be 24 hours of work; it is
everybody’s duty. But, pressure of
work is a difficult® thing to explain.
Take the case of Ahmedabad. There
are 70 textile mills and in one day if
each mill sends 100 bales, imagine the
position of the yard; imagine the lot
of the staff. Is it or is it not pressure
of work? Similar is the case with un-
loading of goods. If goods are not
cleared off within a particular time,
there is demurrage to be paid and,
therefore, the consignee would be very
eager to have it cleared. Sir, all
these details, therefore, have 1{o be
looked into in a very careful manncer
and 1he power 1o be exercised shall be
sitch as is precise and should not be
left to the local officers. Let the res-
ponsible officers of the Railway Board,
in consultation with the labour organ-
isations go into it carefully and make
standing orders just as they obtain
in other industries for routine work.
For routine work in various industries
we have what are called standing
orders.

Prer. G. RANGA: We have them

now in the Railways.

Surr S. P. DAVE: You have, I am
{old standing orders; pressure of
work and such other things should be
defined carefully. Compensatory leave
should be given, if possible, for over-
time and the railwaymen should be
compensated in other ways also.
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Sir, it is very likely that it may be
said that you have brought this Bill at
a time when possibly the workers are
trying to enlarge upon their privileges
by fresh demands and that, therefore,
you are trying to ward off or forestal
a demand coming. I do not wish to
go into the motives of the Govern-
ment. —

Surl LAL BAHADUR: That never
occurred to me.

Surr S. P, DAVE: 1 also share the
feelings of my friend, Mr. Reddy, that
you are trying to do whatever good is
possible to the railwaymen. Sir,
therefore, I appeal to you that if pos-
sible the provisions of the Bill may be
discussed in your scheme of collective
discussions and whatever amendments
are really convincing even to the Gov-
ernment at this late hour moay be in-
corporated in this.

Shri Guruswami said that women
workers should not be employed in the
night. Barring the matrons at big
stations, I do not know if there are
many women employees; but if there
are it is very easy to avoid the em-
ployment of women at night. Possibly
this point may have been missed;
otherwise, there is no difficulty in try-
ing lo satisfy railway labour with re-
gard tc this little matter.

Then, there are two or three minor
things, e.g., watch and ward staff and
the armed police. Sir, even under the
Factories Act, for a long time it was
a maiter of legal doubt as to whether
the sepoys and the watch and ward
stalf employed in the industries are
covered by the Factories Act or not.
Even loday, the law has not made it
clear; certain courts gave certain deci-
sions and they have remained unchal-
lenged and for all practical purposes
they are now construed to be covered
by the Factories Act. Similarly, there
is a legislation called the Shops Act.
In several States these Acts have
also tried to regulate and limit the
hours of work. The railway workers
are niostly either industrial or coms-
mercial. Therefore, let us divide the
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workers into commercial or industrial
and try to follow the main legislation
pertaining either to industrial estab-
lishments or to commercial establish-
ments. There would, then, be no diffi-
culty. There would be no ocecasion to
charge the Government that because
of the concessions to the Railways,
they are adversely affecting the inter-
ests of the working classes.

Some reference was made in re-
gard {v conditions in foreign countries.
I have been to foreign couniries my-
self and I have seen that there too for
everybody the nation is the first. In
the Chemical Industries Conference
which I attended in 1949, I saw many
Euronean nations pleading for not re-
ducing the hours of work. They said
that after the war, their economy can-
not stand a reduction ir working
hours. Simultaneously, Sir, we have
to go by what we have to do in India
and T am not much enamoured of the
fcur or six hour day in United States
of America where their national in-
come is very very high. At the same
time, whatever comfort and conve-
nience and amenities that the State
can give to the employees it is the
bounden duty of the State to give and.
consistent with our national resources,
consistent with our national economy,
let us not try to place on the Statute
Book any Act which, in any way, is
inferior in respect of the rights and
privileges conferred by this very
House to another category of workers
who are doing an equally hazardous
and sirenuous work.

Therefore, Sir, as I said in the begin
ning, it is a question to be examined
from the point of view of fundamen-
tals. Should we treat the worker in
an industrial concern privately owned
or State owned in the same manner
or not. and on that hinges the reply
as to what our attitude towards this
Bill should be. Sir, I have not tried
to vicw this Bill merely as a trade
unionist but also as a citizen and,
therefore, I have not merely pleaded
the workers' point of view but also thc
citizers' point of view because I am
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keen to see that every day more and
more industries are taken in by the
State, if that is going to result in more
happianess and more amenities for the
public. But, when we do that there
shall no{ be exploitation of the work-
ers. We have to take care of that fac
tor also. Recently, there was a con-
troversy in the columns of the Harijan
as to what is going to happen when
the :dustries are State-owned Shall
there be greater exploitation or less
exploitation or will exploitation conti-
nue? I am one of those who dream
Gandhiji’s ideals of Sarvodaya to be
translated into action and, therefore,
believe that any exploitation anvwhere
shall be ended. Today we may not be
in thav position but our goa! should
be that and, therefore, every step we
take should be assured and should
take into consideration the fact whe-
ther it is in that direction or not.

With that, Sir, T close my remarks
but 1 would just make one request to
the hon. Minister, namely, that what-
ever slterations may be suggested by
labour organizations they should be
carefully gone through before he ac-
cepts or rejects any, and the rules
should be framed in such a manner
as to safeguard their interests and to
prevent the misuse of the provisions of
the Bill.

Pror. G. RANGA: Mr. Deputy
Chairman, Sir, I am rather surprised
at the attitude taken up by my friends
from the Communist Party for this
reason that if this Bill had not been
based upon an adjudicator’s award
there would be some justification for
an Opposition Party to raise an objec-
tion even for its own sake because it
is the duty of the Opposition to offer
constructive criticisms to any proposal
that is brought up before Parliament.
But when it is based on an adjudica-
tor's gward it is the duty of all Parties
coneerned first of all to accept it and
then ask for something more. Then
there is the second point, Sir. We can
ask for any number of things, all those
things that my hon. friends have de-
tailed today, but there is the question
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of the time element.
are the privileges that our workers
have been enjoying? Does this parti-
cular Bill seek to extend those privi-
leges or does it seek to curtail them?
I consider that it does not seek to cur-
tail them. On the other hand it does
iry to extend them and it is trying t
improve their lot, and to attenuate
their sufferings also and from that
standpoint alone we will have to judge
this Bill. Afterwards if anybody is
not satisfied with what is being done
today let us ask for something more.
There is no sense in attacking the Bill
as such. We are convinced and we
ought to be convinced that this Bill is
seeking to extend the privileges of our
workers. Take for instance Sir, one
category of workers, namely, the run-
ning sctaff. These running staff people
have been asking for these privileges
for a long time. I myself have had to
fight ‘or their privileges in this as
well as in the previous House fo: years
but 1 could not however succeed Now
these privileges are being extended to
theni. Now how can we be blind to
this and such facts and then say that
this is a retrograde step. Then, Sir,
il is casy to compare ourselves with
other countries. Of course, we should;
ctherwise we would not be able 1o
know whether we are making progress
or not. In America the workers are
working for lesser hours. Maybe
true; it is true. But then what are
the conditions there? Whichever
worker there is, who is alreadv train-
ed and who becomes an adult and
then <ceks employment is able to find
empioyment, except perhaps in the
case of a few hundreds of thcusands
of people, at the most a few lakhs of

Till now what

people. The rest of them are 2'! fully
engaged. Is that the position in our
country? Here do we not hear every

other Aay ‘Why have you allowed re-
trenchment in that industry or in this
industry?’ Is it not a fact that the
Labour Minister made an appeal the
sniher day to the private manufacturers
and :ndustrialists that they should try
their best not to retrench any workers
esven if they were found to be redun-
dant. This is what we hear. Now

é1 C8.D.
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would it be possible for my hon.
{riends on this side of the House to

agree with the Government if suppos-
Ing they were to increase mechanisa-
tion on the railways and thereby bring
ahout retrenchment? They would not
agree and they should not. Even as
it is, is i* not a fact that they have on
the railways certain sections or certain
§roups of workers whose services they
Could casily dispense with and yet are
they not keeping them in service? And
they should because this is a country
Over-full with unemployment or under-
employment and therefore in every
Ssector of employment we want the
Workers who are airezdy there to be
kept in continuous employment or even
in casaa) employment and under these
Circumstances I do not think it woula
he right for us to insist that we should
reduce the hours of work to the same
degree-—I do not say that they should
not be reduced at all—as it has been
fcund possible to do either in Fngland
or in America. We should be
all in favour of reduction in
hours of work consistently with the
general economic conditions that pre-
vail in our country. Judged from that
boint uf view. I do consider this Bill,
Sir, to be a progressive one.

1 pMm.

Then, Sir, my hon. friend Mr.
Govinda Reddy, I thought, got mixed
Uy between two expressiors—one the

Comrarist Party and the other the
labour leaders—and then began to
level charges against labour leaders

which he really intended to level, I
think, against the Communist Party. I
consider Mr. Guruswami to be one of
the Iabour leaders in this country; so
is VMr. Dave. They surely cannot de-
serve the criticism that he has thought
{it to make upon the labour leaders as
such.

SR GOVINDA REDDY: FEven the
hon. Mr. Guruswami has not striven
to educate labour in making them con-
scious of the improvement of their
technical efficiency.
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Pror. G. RANGA: He has done that.
If my hon. friend had only known
what Mr. Guruswami was doing even
during the course of the last war when
our workers had to be advised to un-
dergo special training in order to be-
come more efficient, in order to safe-
guard :ailway property and s& on, |
am sure he would not have made this
criticisni. Mr. Dave himself has now
given an example of how a responsi-
ble labour leader would like to look at
national problems such as the labour
problem. Mr. Dave wanted Govern-
ment not {6 make any distinction be-
tween ;pdustrial employment and Gov-
ernmeninl employment. But there 1s
need for making such a distinction. He
himself was conscious of it up to a
degree. That is, he was prepsred to
make a distinction in regara to public
utilities, but in regard to the question
of employvment also Governmeni has
gene much further than private em-
ployees by preventing retrenchment
and when we expect Government to
behave more honourably towarda
workers, necessarily it would not be
wrong if Government were ‘o expect
workers also to show greater responsi-
bility towards Government and its em-
ployment.

Sir. my hon. friend Mr. Dave did not
want women to be employed ai night
time. 1t would be interesting for the
House to know that when we made a
suggestion like this at a session of the
International Labour Office, *he Euro-
pean women protested againsi it. They
said, “We are not inferior to men in
any way; we are able to look after our-
selves just as well as men. Therefore,
we do not want any objectien to be
raised ugainst our employment during
night time.”
Lack to this. that it is not always quite
right simply to compare oursclves with
cther countries and think *n+ 211 that
is good in other countries might possi-
bly be good in our own country.

Sir, in regard to these varivus cate-
gories, it bas been contended that in
the interpretation of this Act, there
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will be plenty of scope for Government
to misbehave and therefore everything
should be stated here precisely. 7
wish to state that it would not be pos-
sible and that that is not a correct atti-
tude We must leave .. certain
amount of flexibility in the formulation
of such laws as these, where the State
has to deal with lakhs and lakhs of
workers and with a huge inuustry like
our Raillways. “If we are ‘s allow
such wide powers with Government
where s the guarantee thar ‘he Gov-
ernment will behave itself?”—1 quite

sce the weight of that argument. But
as against that, there has Leen the
practice ot the Government of this

ccuntry, cspecially during the last two
or three years, of seeking to establish
a process of continuous consultation
with the labour organisaticns. My
hon. friend Mr. Govinda Reddy paid a
highly deserved compliment 1o our
Railway Minister, but at the same time
I wish him and also the House to re-
member that it was his predecessor,
the late Mr. Gopalaswami Ayyangar,
who really initiated this process of
achieving good understanding with
railway labour when he was alive. 1
am sure our friend Mr. Guruswami
also assured the House that the then
Railway Minister tried his best to
establish the best possible relations
with railway labour and their Federa-
tion. Now, in the light of this good
understanding that has come te be
achieved between the Railway authori-
ties and the Railway labour, it is oniy
fair hat we should allow a certaiu
amount of flexibility to prevail in the
manner in which Government has to
be given the power to interpret these
various provisions of this Bill. In re-
gard, Sir, to grant of periodical rest,
it is quite possible that unless the Ad-
ministration is really sympathetic,
right to the bottom level, the workers
may not be able to gain sufficient pri-
vileges, and it is in this respect that
I would like the Government to keep
in mind the need for consulting their
own local works, committees or work-
ers’ councils, so that it would be possi-
ble for those councils themselves to
bring to the notice of their own higher-
ups any individual cases of injustice
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that might have been done 1n inter-
preting these perinds of rest.

One point was made by Mr. Sun-
-darayya in regard to proposed section
T71C(3). That was about the words
‘in any month’ contained in this sec-
tion. Now he raised the objection to
these words. He said that there
might be confusion. 1 personally do
not feel that there would be any con-
fusion and it could only mean 45
hours a week on the average in any
one month. Now, if there could pos-
sibly be any scope for any such confu-
sion, I would like my hon. friend the
Railway Minister to propose that
amendment and I would request the
*Chair also to waive the usual rule for
notice and allow such an amendment
to be made, so that there would be no
scope at all for any confusion.

Sir, I find that there is a new cate-
gory introduced in favour of the work-
ers, and that is ‘intensive’ employment.
It was not there in the earlier days.
It has been brought in now in favour
©»f the workers and during that period
of intensive employment a worker is
not to be allowed to work for more
than 45 hours in a week, Now, it is
a good thing. But, at the same time.
who is to classify these various groups
of workers as coming under this ‘in-
tensive employment’ category? The
“ Railway authority of course would be
ithe final authority, but, at the same
time. I do take it and I hope and trust
-—I speak subject to correction—that
these classifications will be made by
the Railway authorities in consultation
with the National Federation of Rail-
waymen. And, therefore, we need not
Thave much fear of any misuse of pow-
-ers on the part of the Government.

Then there is the question of this
power to make rules, Sir. I think
several friends have expressed the
Goubt whether Government could be
‘trusted to make these rules in such a
way that it woyld not hurt the work-
ers or would not reduce the privileges
of the workers. Here also I take it
‘that the Government would make
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these rules only after consulting the
Railwaymen’s Federation, ie, the Na-
tional Federation of Railwaymen. I
would like the Government fo consider
this  suggestion, because otherwise
there would be no harmonious rela-
tions between the Government as em-
ployer and the workers.

Surr LAL BAHADUR: I
yocu had some faith in me.

thought

Pror. G. RANGA: Apart from my
feith in this particular incumbent of
the office of the Railway Minister or
anyv other person, it is best that we
should have our own traditions built
up so that, whenever these things are

decided upon by Government, bhefore
they take their decision, they should
take the National Federation into

their confidence and try to carry the
Federation with them to the maximum
possible extent. I do not deny the
rvight of the Government in certain
cases to make their own decisions
when they are not able to get the
Federation to agree with them com-
pletely but, nevertheless, it is wise on
the part of any national Government
like ours to carry the Labour Federa-
tion with them.

Lastly, I wish to pay my tribute to

our Indian railwaymen. It was un-
necessary on the part of my hon
friend, Mr. Narasimham, to have as-

sumed that there might be some peo-
ple in this House or in the other
House who would be questioning their
loyalty, their patriotism or their
anxiety to be industrious. It is not a
fair assumption to make. To my
mind. Sir, comes the example of that
wonderful driver or foreman who was
caught in between the engine and the
next van that was coming behind in
that Madanapalli accident. I wonder
not only at the patriotism but also at
the sense of duty of that driver. Sir,
his body was caught in between these
two carriages, but his hand was still
there on the brake. It is by such men
ithat the safety of travel in this our
great national asset can be maintained
in all its prestige. Therefore, we are



Message from

529
[Prof. G. Ranga.),

all conscious of the service rendered
to us, that is being rendered to us, by
our railwaymen. We are also anxious
to concede their demands as far as
possible, as far as it is consistent with
our mnational security and national in-
terests and the national capacity also
to make these concessions. At the
same time I am one with my friend.
Mr. Govinda Reddy, in his belief that
the railwaymen also and those who
seek to improve their conditions must
realise that if our nation, in its effort
to make comprehensive economic and
social progress, does not make as rsuch
progress as they want, it is not because
ol any lack of anxiety to help them
but because of our poverty and the
other weaknesses in our country.

Surr KISHEN CHAND (Hydera-
bad): Mr. Deputy Chairman, since
this Bill has been brought forward in
haste, it seems to me that the provi-
sions are being introduced in the hope
that further demands of the railway-
men may not be made. After all, the
adjudicator’s award was given six
years ago, and during this period of
six years, labour legislation in our
eountry has progressed considerably.
There have been great changes
brought about in the hours of work,
and it would have been far better if
the hon. Minister, before introducing
this Bill, had considered it in conjunc-
tion with the Railwaymen’s Federa-
sion. He would then have been in a
position to modify some of these
glauses in such a manner as to satisfy
the demands of labour. I refer in
particular to the fact that 54 hours
per week have been specified for cer-
tain classes of workers, when the
general law is 43 hours for any fac-
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tory worker, and therefore bringing:
in this legislation in such haste is go-
ing to create disaffection in the rail-
waymen’s minds. I support the sug-
gestion of Mr. Rath that it be referred
to a Select Committee. 1 would sug-
gest to the hon., Minister that he
should take this opportunity to con-
sult the Railwaymen’s Federation
and accept whatever amendments are

considered suitable in the Select
Committee.

Mr. DEPUTY CHAIRMAN: The
hon. Member may continue his
speech on the next official sitting.
There is a message from the House

of the People and the Secretary will
read it.

MESSAGE FROM THE HOUSE OF
THE PEOPLE

THe ANDHRA STATE BiLr, 1953

SECRETARY:
port to the Council the

Sir, I have to re-
following

message received from the House of”
the People signed by the Secretary to.

the House:

“In accordance with the provi-
sions of Rule 115 of the Rules of
Procedure and Conduct of Business
in the House of the People, I am
directed to enclose herewith a copy
of the Andhra State Bill, 1953,
which has been passed as amended
by the House at its sitting held on
the 27th August 1853.”

I lay the Bill on the Table.

The Council then adjourn-
ed till a quarter past eight
of the clock on Friday,
28th August 1953.

[

the-



